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INTRODUCTION

1, the Chairman, Estimates Committee having been aatho- 
nsed by the Committee to submit the Report on their behalf» 
present this Sixtieth Report on the Mndstry of Transport on 
Che subject ‘Motor Transport & Miscellaneous*.

2. The Committee wish to express thdr thanks to the 
Secretary and other officers of the Ministry of Transport for 
placing before then the materid and information tlut they 
'wanted in connection with the examination of tl^ estimates. 
They also wish to express their thanks to Sarvashri E. A. Nadir- 
shah> ex-President, Indian Roads and Transport Development 
Association, Boml^y, S. R. Mehra, Direaor, Central Road 
Research Institute, New Delhi, P.L. Verma and J. Subrahm- 
manyam, President and Secretary respectively, Indian Roads 
Confess, New Delhi for giving their evidence and making 
valuable suggestions to the Committee.

BALVANTRAY G. MEHTA,
New D e lh i Chairman,

The I'jth Marchy 1957, Estimates Committee.



I. INTRODUCTORY 
A. Introduction

During the last hundred years or so, the main brunt o£ meeting 
the transport requirements of the country has been bome by tlie 
Railways. They have no doubt done this job remarkably well. The 
part played by the other modes of transport, namely, shipping, inland 
navigation and motor transport, has been comparatively a minor (me. 
The detailed examination of the estimatrv of the Ministry of 
Railways has, however, clearly indicated that the Railways are unable 
to cope with the additional demands of traffic that are being made 
due to the rapidly developing economy of the country. It is, there* 
fore, essential that all the means of transport are allowed to develop 
as rapidly as possible.

2. In the past, great care was being taken while developing motor 
transport to see that it did not enter into unhealthy competition with 
rail transport. The Wedgewood Committee in 1937 had observed 
that the loss of revenues to the Railways, due to road competition, 
was to the tune of Rs. crores per annum.

3. The Technical Sub-Committee of the Subject Committee oa 
Transport on “The future of road transport and road-rail relations” 
in their rejxjrt submitted in November, 1943, had observed as 
under;—

“In the past, overloading and financial bankruptcy enabled 
motor transport to compete vneconomically with railways 
for long distance goo<ls traffic and impelled railways to 
resort to wasteful cutting. The recurrence of this should 
be prevented, except where long distance traffic by road, is 
in the public interest, by a system of regulation combin
ing exf>ert judgement of the merits of each case on the 
basis of public and economic need and scientific zoning".

4. In order to safeguard the interest of the railways, against 
unhealthy competition by motor transport, various restrictions had 
been imposed on the development t)f nnicl traffic vide The Motor 
Vehicles Act, 1939. These were elaborated and amplified by the 
‘Code of Principles and Practices for the regulation of motor trans* 
port’ prej>ared by the Transport Advisory Council in consultation 
with tlie State Governments.

5. The Motor Vehicle Taxation Enquiry Committee which sub
mitted its report in 1950, rightly observed that the railways were 
not able to accept all the traffic offered in recent years and that there 
was little or no railroad competition. It, therefore, became obvious 
that the restrictions imposed by the Motor Vehicles Act. 19S9. and



the Ck>de of Principles and Practices for the regulation of motor 
transport needed considerable relaxation if motor transport was to 
be developed properly and play its rightful role in meeting the 
pressing transport requirements of the country.

6. The Ck>mmittee are ^ a d  to note that the necessity of such 
relaxation has at last been recognised and that the necessary relaxa
tions have been incorporated in the Motor Vehicles (Amendment) 
Act, 1956. The Ck>mmittee h o ^  that prompt administrative 
measures will be taken by the Central and State Governments to 
ensure that the benefits accruing from the relaxations incorporated 
in the Motor Vehicles (Amendment) Act, 1956, are made available 
without any time lag.

B. Need for natioaal t ia n ^ r ta tio n  policy

7. It is a recognised fact that all the means of transport available 
in India at present are inadequate to meet the rapidly increasing 
requirements of the countrjr due to the rising tempo of agricultural 
amd industrial production during the five year plans. Roads, inland 
waterways, coastal shipping and railways have, therefore, to be 
developeii simultaneously as complimentary means of communication 
in the country. In India, so far the railways have overshadowed the 
three other means by expanding considerably as a result of the 
encouragement given to them by official policies adopted for over a 
hundred years. The revival of interest in other means of transport 
has still to acquire momentum. There is, therefore, an urgent need 
for enunciating a national transportation policy. The necessity of 
such a policy is clearly brought out in the following words in the 
report of the Study Group (Transport Planning) submitted as 
recently as in 1955:—

"Though some measures have been taken and policy sute- 
ments made from time to time regarding the importance 
of developing other means of transport, no definite policy 
giving due recognition to the part to be played by road 
transport, inland navigation and coasul shipping has been 
finally adopted by Government. In the absence of such 
recognition, the public as well as official circles primarily 
think in terms of railways whenever transport capacity 
is discussed. There have been instances in which Gov
ernment Departments have arrived at decisions having 
only the railways in mind and which incidentally had an 
advene effect ^rticularly  on inland navigation and 
coastal th ip im ^ ’.

t. The Omunittee, therefore, recommend that the Govemment 
fhottld annminre formally their policy in regard to the development 

<ilierem meam o£ transport.



9. The following principles of inland transport co-ordination 
were recommended by the International Chamber of Commerce to 
all nations for adoption:—

“ (1) Production and distribution are dependent upon efficient 
and economical transport, and transport in turn depends 
upon flourishing production and distribution. The 
problem is thus two-fold and should not be considered 
only from the stand-point of transport.

(2) To ensure the application of this principle there should 
be arrangements in each country for consultation of tfce 
various forms of transport with their users (agriculture, 
industry, trade), on rates, charges, services, conditions of 
carriage and ail other economic aspects of tlie problem.

(3) The user should enjoy unrestricted freedom of choice
among the means of transport.

(4) Transport "for own acrouni" sliould be unrestricted.
(5) The user should enjoy imrestricted freedom of choice 

with a view to determining all die elements of the cost 
of each form of transport in each country-.

(6) Whether the different forms of transport are either 
separately administered or centrally controlled by a 
statutory body, they should be free to compete. Healthy 
but not wasteliil (ompetition should be encouraged and 
for this purpose tlie different forms of “professional 
transport" should be placed on a comparable competitive 
basis by revising and casing statutory obligations, keeping 
also in view the interests of transport for “own account”. 
Structure of charges should reflect the cost of providing 
the services and should be framed so as to obtain the 
maximum economic efficiency of each form of transport.

(7) Nothing should be done which would hinder the develop
ment of any particular form of transport or disguise the 
advantages it could offer or which would discourage its 
use in order to provide artificial support for any alter
native form of transport. The basis of co-ordination 
must be dynamic, not static.

(8) In the interests of defence or the general national
welfare, it may be necessary, in very exceptional cases, to 
maintain certain forms of transport at a minimum level. 
The losses on such operations should not throw additional 
charges on transport users as sudi: tliey should be
nationally borne".

10. The Committee suggest that the above mentioned principles 
might be adopted by the Government with as few modifications as 
absolutely necessary, as their national transportation policy.



C. Inter*Sute Transport Ck>mmission
11. The Ck>mmittee are glad to observe that a provision has been 

made in the Motor Vehicles (Amendment) Act, 1956, to constitute 
an Inter-State Transport Commission for the purpose of developing, 
co-ordinatii^ and regulating the operation of transport vehicles in 
respKt of any area or route common to two or more States. Vide 
Section 57 (ii) of the Motor Vehicles (Amendment) Act, 1956, the 
Ck>mmission will be required to perform throughout the inter-state 
region all or such of the following functions as it may be authorised 
to do by the Central Government by notification in the official 
gazette, namely:—

(a) to prepare schemes for the development, coH>rdination or 
regulation of the operation of transport vehicles and in 
particular of goods vehicles in an inter-Sute region;

(b) to settle all disputes and decide all matters on which 
differences of opinion arise in connection with the 
development, co-ordination or regulation of the operation 
of transport vehicles in an inter-Sute region:

(c) to issue directions to the State transport authorities or 
regional transport authorities interested regarding the 
grant, revocation and suspension of permits and of 
counter-signatures of permits for the operation of trans
port vehicles in respect of any .route or area common to 
two or more Sutes:

(d) to grant revoke or suspend any permit or countersign any 
permit for die operation of any transport vehicle in 
respect of such route or area common to two or more 
States as may be specified in this behalf by the Central 
Government; and

(e) to perform such other functions as may be prescribed by 
the Central Government under Section 65 (c).

12. Tlie Committee recommend that prompt steps should be uken 
for the setting up of the Inter-State Transport Commission so that it 
may start playing a useful role in developing motor transport ip tne 
country to relieve the existing transport bottleneck.

D. Role of motor t r a n ^ r t  in country's developing economy
IS. Motor transport, has under ceruin circumstances, considerable 

economic advantages (over other modes of transport) which it would 
not be wise to ignore. It is very flexible in that a more individual 
type of service can be given than with any other type of transport. 
Railways, waterways, and ships can only provide facilities at special 
p t^ ts  along their line of route and there b, therefore, a certain 
d eg m  of rigidity. With road transport, on the other hand, door to 
dOOT service can be provided and traffic can be picked up and 
delivered under more diverse conditions and more easily than is 
pOMible with any other type of transport. The motor vehide if



tree to go to any part of country where traffic need requires. If one 
route does not pay, another may be tried. With a railway or a 
canal it b  not p ^ ib le  as the capital sunk is incapable of movement. 
Further, terminal and transhipment delays can be eliminated by 
using road transport which has less transit risks due to reduced 
handling and absence of the risk of pilfen^e. Road transport 
service can be started with comparatively little capital as the vehicles 
can be had even on hire-purchase basis. Here the unit of operation 
is a single vehicle and not a whole system as is the case with rail 
transport.

14. Coastal shipping and inland river navigation are limited by 
geogi'aphical factors; whereas rail transfport is pre-eminently suited 
for bulk cargo and long hauls. Motor transport has, however, a very 
useful role to play, particularly in a vast country like India, where 
large tracts of land remain untraversed by rail. In India there 
are 5,50,000 villages and if they are inter-connected by roads, motor 
transport can render valuable assistance in rapidly developing Ae 
rural economy. In this connection, the Committee are in entire 
agpreement with the following observations of the Technical Sub
committee of the Subject Committee on Transport in its report on 
‘The future of road transport and road-rail relations’ which was issued 
in November, 1943:—

"Our picture of the future of rural India is one in which 
motor transport will penetrate to the remotest villages 
connecting them with the main transport system, and will 
play a gradually increasing part in marketing between 
village and town and villages. Thus the villager will 
ha\ e at his disf>osal modem means of transport, readier 
communication with the outside world, medical attention 
and other social services to no less a proportionate degm  
than the town dweller. To attain this result, aaive 
development of roads and constructive development of 
road transport are necessary”.

15. It is worth noting here that assigning the above role to motor 
transport will in no way affect adversely the revenues of the Railways. 
On the contrary, it will bring more traffic to the Railways from the 
interior, for despatch over long distances.

16. In U.S.A. similar advanuges have been gained by the develop
ment of motor transport as will be evident from the following quota
tion from “Principles of Transportation” bv Johnson Huebuer and 
W ilson:-

“The motor truck, bus and private passenger car have made a 
rich contribution to the economic and social welfve of 
the United States. Farm production has been increased. 
Isolation has been taken out of country life. The 
producers of raw material have been assisted in bringiiig 
the products of remote sections to market or to rail road



or steamship depots. The motor has aided mining and 
manufacturing, expedited the delivery of raw materials, 
the mo^'ing of goo^ within the industries and the distri
bution of products. Local deliveries from retailer to 
consumer have been quickened. The whole process of 
production and distribution has been facilitated".

‘The private motor passenger vehicle has extended the social 
and business activities of millions of people, while the 
passenger bus has become a part of the transportation 
system of virtually every city and town”.



II. PROBLEMS OF MOTOR TRANSPORT

A. Introduction

17. The problems facing the motor transport industry have been 
examined by a number of committees in the past few years. The 
conchisions of all these committees point out the following salient 
features:—

(i) That taxation rates are generally very high.
(ii) That there are too many restrictions on the movement of 

vehicles both within the States and on inter-State routes 
and that the States are following restrictive licensing 
policy.

(iii) That the pace of nationalisation should be slow.
(iv) That the automobile industry should be properly 

organised and placed on a sound footing.
The Committee propose to deal with each of these problems.

B. Taxation of motor vehicles in different States

18. The rates of taxes for motor vehicles and the basis for taxation 
are specified in or fixed under the Motor V'ehicles Taxation Acts of 
States. The rates of taxes vary widely from State to State. The 
latest information in regard to the rates and uxes on motor vehicles 
in some States is as shown in Appendix I. But some States have 
subsequently increased the rates and accurate and up-to-date infor
mation in regard lo the increases is not, surprisingly enough, readily 
available witli the Ministry <>i Transport.

Unifurmily iti Takation.

l ‘t. The problems facing the motor transport industry were first 
considered in detail by the Motor Vehicles Taxation Enquiry Co- 
mittee in 1950. The main recommendations of this Committee in 
regard to taxation wxre that the rates of motor vehicle taxes should 
ultimately be imiform tliroughout the country and should conform 
to the ceilings recommended by them. These ceilings roughly 
approximate to 75 percent of tlie rates of taxes prevailing in Madras. 
Ever since this Committee submitted its report in December, 1950, 
the Ministry of Transport has been trying to check the tendency on 
the part of the States to increase taxes on motor vehicles within the 
frame-work of the Constitution and with the consent of the State 
Governments.



20. Taxes on motor vehicles, direct or indirect, vary so widely 
trom State to State that it was subsequently considered that it would 
be unrealistic to expect the States to agree to any uniform rate 
th rou^ou t the country. It was originally the intention oE the 
Minbtry oE Transport to lay down the .prinicples oE motor vehicle 
taxation and a ceiling Eor all such taxes under Entry 35 oE the 
Concurrent list in the Seventh Schedule to the Constitution. The 
Law Ministry, however, advised that the constitutional provision for 
laying down the principles oE uxation did not include the power t« 
fix ceilings. It was, therefore, proposed to pursuade the States, 
throu^i die forum oE the Transport Advisory Council to agree to 
restrict their taxation to 75 percent oE the prevailing Madras rates. 
The represenutives oE the Sutes, however, desired to be given more 
time to consider the proposal.

21. The matter will again l>e brought up for discussion at the 
next meeting oE the Transport Advisory Council. But the prospects 
oE the States agreeing to the proposal appeared to be slender. The 
only course. thereEore, leEt open would be to pursue the matter in 
the Inter-Sute 7'axation Council, the setting up oE which has been 
recommended by the Taxation Enquiry Committee. The Eollowing 
ubie shows the average tax per vehicle in India as compared with 
certain other countries excluding customs and excise duties wherever 
these are not known:—

8

Countn’
'rotal Motor vehide 

tax(:n crores> 
Rs.

No. of motor vehi
cles (Excluding 

Motor Cyclc&;.

Taxation per 
vehicle

Great Britain. 194S-49)
132.00 3,169,119 417

France (1947/ 55-17 1^66,000 377

Union of South Africa 
(T947) 13.15 455 ôoc a«9

Vmittd States of 
Amtrici 16.39 41,151/500

India (1948-49) 28.43 230,000 1232

22. It will be clear from the above sutement that the level oE 
taxation in India is much higher than that in the other countries 
named.

23. In addition to these, certain tolls and terminal taxes were 
also l^ ied  by the Sutes which were not uniEorm. Mysore State 
sometime ago introduced a tax called boundary tax which has now 
been abolished.



24. The representative of the MinUtry stated that there_ were 
three aspects involved in motor taxation. One related to taxation of 
vehicles which were registered in one State but plied in another 
Sate. The second was the question of octroi and transit dues w d  
the third the incidence of taxation itself. As far as double taxation 
was concerned, there has been satis&u:tory response from the States 
and it was agreed that double taxation should be avoided. When 
there was a difference in taxation between one State and the other, 
the levy would be at the higher rate and the difference would be 
split between the two States in the ratio 'o f  proportional distance 
covered within the jurisdiction of each State. On the quesdon of 
octroi and transit dues the position became somewhat complicated as 
the Taxation Enquiry (Committee did not favour the abolition of 
these measures. A method had been evolved to which the State 
Governments were agreeable. The State was to provide a person to 
accompany the vehicle which carried through goo^ to see that goods 
were not unloaded on way. The State Government also agreed to 
chaige only a nominal sum of Rs. 1/- in case of goods vehicles and 
no charge in the case of passenger vehicles. That had also been 
accepted.

25. On the question of having a celling on the toul taxation of 
vehicles the matter was taken up last year in the Transport Advisory 
Council. Attempts were made to draft a Bill in which the ceiling 
itself would be laid down but the Ministry was advised that laying 
down the ceiling by a concurrent legislation would be unconstitu
tional. It was, therefore, suggested to the State Governments that as 
a matter of convention they should freeze taxation at 75 percent of 
the Madras figures which were tlie highest. The 75 pCTcent of 
Madras figure would be regarded as the ceiling and in case of States 
where the taxation was less than that in Madras there should be no 
attempt to increase the taxes for a period of five years. The State 
Governments wanted time to consider the proposal. Many of them 
stated that until the states re-organisation had been completed they 
would not be in a position to give any final view in the matter. Tlie 
Ministry proposed to deal with this question in the same way as for 
the sales tax.

26. The proposal had been accepted in the last meeting of the 
National Development Council that the Central Government should 
levy an excise duty which would be shared between the different 
States in a certain ratio. It was now proposed to address Sute Gov< 
ernmenu on diat basis and put before them the proposal that one 
Central tax should be levied by the Centre in lieu of the various 
taxes which the Sute Governments were levying in the same manner 
as in the case of inter-State sales tax. It may be collected centrally 
and some basis would be found for the distribution of the proceeds 
of central duty. The reactions of the Sutes a couple of years ago 
were very discouraging but now the decision about inter-Sute sales 
tax had given some hope that if an approach was made now it mig^t 
lead to some beneficial results.



27. To a question of the Committee whetlier it would be 'desir
able to authonse the Inter-State Commission under the Motor 
Vehicles Amendment Act, 1956 to fix taxes leviable on vehicles 
plying on routes under their control in order to avoid levy of multiple 
taxes by different States on inter-state routes, the representative of 
the Ministry informed the Committee that since motor taxation was 
a State subject, the Centre could not interfere. Further, the Inter- 
State Commission had not been given poAvers to levy taxes. 
Moreover, it was considered that the proposal to collect it through a 
single levy would be a more satisfactory’ way in which the question 
could be solved.

28. Shri E. A. Nadirsiiah, ex-Presidcnt of the Indian Roads and 
Transport Development Association, Bombay in his evidence before 
the Committee informed that in (he opinion of his Association all 
taxes including sales-tax should be on a uniform scale in all the 
States and there should not be any difficulty in having a uniform 
system of taxation. In addition, it should be stressed that a vehicle 
should be able to go through all the States without fresh taxation or 
without fresh permit. Further, he opined that tho setting up of 
Inter-State Transport Commission under the new Motor Vehicles 
Amendment Act. 1956 to develop inter-state road transport rendered 
uniformity of taxation absolutely essential.

29. The Committee understand that there arc, broadly speak
ing three types of taxes le\ied on motor vehicles (i) Central tax— 
which consists of customs and excise duties on motor vehicles, 
tyres. tul)es and accessories and on motor spirit, (ii) State taxes 
which consist of a large variety of taxes such as i!ic \cl>iclcs tax, tax 
on passengers and go^s, the permit fees, cesses on luiiics, sales tax 
on motor spirit, motor vehicles, their parts and accessories, and
(iii) local taxes which consist of wheel tax. tolls and terminal taxes 
etc. The general level of all the taxes is said to amount to about 
20 percent of the cost of operation and rises upto about 35% in one 
or two States. The Committee retonunend that efforts should be 
made to import uniformity in uxes levied by the Sutes and to bring 
down the incidence of taxation on motor vehicles. Now that the 
States have J>een reorganised into bigger units there arc more 
chances of their agreeing to a uniform rate of motor taxation and 
its realisation by the Centre through a single levy and its distribu
tion to the States in agreed ratio as in the case of inter-State sales 
tax. This proposal should lie pursued with vigour by the Minis
try with the different State Governments.

C. Regulation of Motor Transport and the existing restrictions

30. The operation of transport vehicles in India is regulated 
under Oiapter IV of the Motor Vehicles Act. 1939 and the ‘Code 
n{ Principles and Practices in the r e l a t io n  of Motor Transport'. 
(Jnder Section 42 of the Motor Vehicles Act, 1939, every transport
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vehicle is required to take a permit. The permits are granted by 
Regional and State Transport Authorities apipointed by the State 
Governments. According to Section 63 of the Motor Vehicles Act. 
a permit granted by a Regional Transport Authority of any one 
region is not valid in any other region, ur l̂ess it has been counter
signed by the Regional Transport Authority of the other region 
and a permit granted in any one State is not valid in any other 
State, unless it is countersigned by the State Transport Authority 
of the other State or by the Regional Transport Authority con
cerned.

iU. Witliin a few years of the enactment of the Motor V'ehicles 
Act, need was felt for the adoption of some recognised principles to 
regulate motor transport to eliminate wasteful duplication of 
transport capacity over sections served by the Railways. It was 
generally lecogniscd that road transport was essentially suited for 
.short distaiue Jiaula«e and that long distance goods traffic should 
be reser\ed for Railways. After a series of discussions with the 
States, the principles agreed upon were embodied in a ‘Code of 
Princ iples and Practice in the regulation of motor transport’.

Cllausc 7 of i.l>e Code, which relates to area and route control 
ol "(mkIs vehicles, restricts the operation of such vehicles to zones 
witiiin a radius ol 75 miles from their headquarters. If any vehicle 
is reejuired to ply beyond this zone, it can do so on specified routes 
rather than in specified areas. This clause places a general embargo 
on the carriage of goods by road over a distance of 150 miles on 
routes parallel to the Railways. To facilitate the quick gi'owth of 
motor transport in India, the Study Group (Transport Planning) 
recoHUiiendcd in 1955 the following relaxations ;

(i) Private carriers should be given far greater freedom of
movement than what had been permitted so far.

(ii) Public carriers opt'rating in areas not served by railways
should be free from restrictions relating to compact 
area imposed under the Code. They should be per
mitted to move freely over the entire area, or if such 
area covers different zones, over all such zones.

(iiii Public carriers operating in rural areas and on feeder 
roads to rail-heads should also be permitted to move 
freely without the necessity of countersignature if 
the route or routes fall within more than one zone. 
The distance limits imposed under the Code should 
not be applied in such cases.

(iv) Pa.ssenger buses operating over distances not exceeding 
150 miles on routes served by railways should be 
freely allowed to do so without the necessity of coun
tersignature, if the route falls within two or more 
regiom.
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(v) Goods lorries, particularly those carrying smalls, should 
be permitted to ply more freely than now on routes 
served by railways subject to the following procedure:—

(a) For routes not exceeding a distance of 100 miles,
between places ser\ed by railways, the Regional
Transport Audiority should be free to issue permits 
under tlie Motor \'ehicles Act, 1939.

(b) For routes cxceediii” 100 miles and not exceeding 150
miles between places served by railways the Regional 
Transport Authority may issue permits under the 
Motor Vehicles Act, 19S9, uj accordance with the 
general or specifit instruc tions of the State Transport 
Autliority.

(c) A permit issued as in (a; and (b) sliall be valid lor tlie
entire distance of 100 or 150 miles, as the case may be,
Avithout the neiessity for countersignature by another 
Regional Transport Authority if the route falls with
in more than one region.

(vi) Applications for permits lor distant e exceeding 150 miles 
should be directly leceixecl and disjxjsed of by die 
State TransfKjrt Authority subject to the principles of 
the Code except that in regard to fragile gcx)^ and 
vegetables jjermits sliould be gi\eii liberally irrespective 
of dis:a!H. 'vithin a State alter giving an opportunity
to liie railways to show that they have made adequate
arran^eiiiciiu lor liic carriage o( suc h commodities.

The alM)\f reicjinmenclaticms o( the Study (iroup were 
accepted at tlie fourteenth meeting of the Transp>rt Advisory' Coun
cil held in Novemf>er. 1954. ,\s the liberalised distance liniits adopt
ed in that year were also not considered adec]uate, the question of 
making further relaxations in the C-cxle vva> considered at the fifteenth 
meeting of the I'ranspjrt Advisory Council held in February, 1956. 
The Council agreed that relaxations oi the Ccxle should be consi
dered in relation to specified roiues or areas and recommended that 
the States should send proposals for relaxations in respect of such 
routes /areas lo the Ministiy of Transport, who in consultation with
the Ministry of Railways, would decidc the matter. No such pro
posal has lieen received from anv State flovernment so far.

.54. ,\t present there is no pro|>er regulation <»f inter-State 
operation of transport vehicles though some State Gov
ernments have entered into mutual agreements, permitting the oper
ation of a specified nunll>er ol vehicles on inter-.State routes. There 
are several routes relating to which no agreement exists. On many 
such inter-Sute routes, passengers and gcxxls have to be transferred 
to other vehicles at inter-State lx>rders. The Ministry of Transport 
has been trying for a long time to induce the States to negotiate reci-
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proc:al arrangements in this regard. At l̂ie fitteciuh meeting of the 
Transport Advisory Council, certain model principles were approved 
for drawing up reciprocal arrangements. The acceptance 'by the 
Sutes of the model principles will, it is hoped, facilitate the conclu
sion of agreemciit.s, where these do tioi already exist. Nevertheless, 
it has been consiclered desirable in the public interest that the 
Centre shotild liave permissive powers to regulate the movement of 
transport veliidcs on intcr-State routes. A provision has, therefore, 
been made in daiisc 57 of tlie Motor Vehicles (Amendment) Act, 
1956, empowering the Central Ciovernment to set up an inter- 
Suie Transpon Commission for regulating tlie inter-state move
ment ol transport vehicles to which reference has been made earlier. 
Tlie Conunittoe were informed tliat it was proposed to use these 
ptjwers only wliere there were no prospec ts of the States concerned 
coming to an agreement without tlie intervention of the Central 
(iovernnient. The Committee are, liowever, of the opinion that 
tlie setting up ol I he Inter-State Transjx»rt Commission for preparing 
and implementing stheiues for the development of motor transport 
in inirr-statc resiitms should not be delayed.

‘M>. I ’nder Section ol the Motor \'ehicles Act, 19:̂ 9 permits 
loi transport \chitlfs arc to be issued tor a peritxl ranging from 3 
to f) years. Some States who have naticmalised transport services 
or intend to do so. have amended that Section to take power with 
a \iew to gram [lenuits lor less than the minimum period specified 
therein, and in exercise of this power, permits are being granted for 
\ery short periods by some States. The object obviously is to take 
over the routes lor nationalised operatif)ti on the expiry of the 
current permits without paying any compensation to the displaced 
operators. The practice of issuing short term f>ermits w'as strongly
♦ rititi.secl bv the Study (iroup (Transport Planning) who observed 
that, il such a policy was pursued, the private operators would have 
U(J stake in the business. I'he c]uestion of the validity of permits 
was examined in detail by the I’ransjiort Ministry in the light of 
the \iews of the State (iovernments on the one hand and those of 
the private trans|K»rt (jperators on the other. It was finally decided 
iliat the original position under the 1939 Act should be re-affirmed. 
In the Motor X’ehicles (.Vmendment) Act. 1956 a provision has, 
therehire. been in< luded re-enacting Section 58 .so as to supersede the 
amendmeius made by the States to that .section. It has also been 
laid down in the Act that in cases where regular permits should 
ordinarily be granted under Section 58. temporary permits should not 
be granted under .Sec lion 62 of the Act.

36. .\s a measure of sec urity to the private operators, it has been 
Mipulated in the c ircubr letter issued by the Panning Commissioo 
to the Stales in September 1954 on the subject ‘Basic Policy for 
Development ol R««d Transport under the Plan’ that permits for 
stage carriages for areas that would l>e left outside the approved 
nationalisation scheme and permits for giK>ds vehicles should be 
granted freely for periods of not less than .*< years, as required under 
ilie Motor Vehicles Act. 1939.
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37. A certain amount of regulation and control over motor
transport is, no doubt, necessary with a view to ensuring safe, re
liable and efficient service, as is clearly brought out in the following 
quotation from an American writer on the economics of trans]x>r- 
tation:—

“Regulation is needed first to assure safe, dependable and 
adequate service. Unrestrained competition drives 
earnings below cost and impairs credit, thereby pre
venting the carriers from maintaining equipment and 
sen'ice of the required standard. Regulatioh is de
sired, secondly, to subilise rates where unregulated
rates are not published and may change overnight.
Private interest may at times run coimter to the public 
welfare. Competition may lead to an unwise expan
sion, duplication or elaboration of service causing 
waste of capital and high rates. The carriers may be 
unwilling to mainuin or extend relatively unprofit
able but necessary ser\'ice.”

38. Care should, hoWever, be exercised to see that such regulation 
and control does not become so excessive as to hamper the growth of 
the industry itself. The Committee, therefore, hope that the Inter- 
State Transport Commission contemplated in the Motor \'ehicles 
(Amendment) Act. 1956 will not act as a restrictive force, but as a 

wise counsel for the proper and well co-ordinated growth of motor 
transport, to supplement effectively the tran$p>ort requirements of 
the country.
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D. Nationalisation of motor transport

(a) Progress and Policy

39. Complaints have been voiced that tlie fear of nationalisation 
has had a restrictive effect on the rapid and substantial growth of 
road transport in India. The present position is that while 22 Sutes 
have already nationalised passenger transport ser\'ices freight trans
port has been nationalised by only six States. Except for Himachal 
Pradesh, Kutch and Bombay, where nationalisation of passenger 
transport is practically complete and in U tur Pradesh and Hydera
bad, where the [>rogress of nationalisation has been substantial, 
in all other States nationalised sefvices represent only a small part of 
ihe road transport services as a whole. Freight transport is left more 
or less completely to private operators in all States except Himachal 
Pradesh, where complete nationalisation has l>een achieved. 
However, in view of the increasing trend to nationalise road trans
port, the motor transport interests in the country asked for a clear 
statement of policy by the Central and the State Governments on this 
issue. The outlines of such policy were decided upon by the



Planning Commission, in consulution with tlie Ministry of Trans-' 
port, and communicated to the State Governments in September,
1954. The main Teatures of the policy decided upon are:

Goods Transport
(i) the schemes for nationalisation of road freight services

will not be considered for inclusion in the plan until 
1961, i.e. the end of the Second Five Year Plan.

(ii) permits should be granted freely for periods of not less
than three years in accordance with the provisions of 
Motor Vehicles i\ct, 1939, and

(iii) special incentive should be given to viable units by 
granting them permits for a maximum period of five 
years under the provisions of the Motor Vehicles Act.

Passenger Services
(i) The State Governments desiring to nationalise road 

passenger services should be required to prepare 
phased programmes of their schemes upto 1960-61 i.e. 
the end of the Second Five Year Plan for consideration 
by the Planning Commission for inclusion in the Plan 
provided (ii) and (iii) below are accepted by the State 
Governments.

(ii) In the areas that would be left outside the approved
nationalised schemes, permits would be granted freely 
for periods of not less than three years in accordance 
with the provisions of the Motor Vehicles Act, 1939.

(iii) Within the areas which are included in the approved
nationalisation schemes permits would be granted for 
the longest period permissible under the expansion 
schedule, but within the maximum limit set by the 
Motor Vehicles Act.

(iv) Where • Government participation is contemplated, a
tripartite organisation in which State Governments, 
Railways and private operators will participate should 
be set up imder the Road Transport Corporation Act, 
1950. In areas to be left entirely to private opera
tors. special encouragement should be given to the 
formation of viable units.

(b) Provision in the Second Plan
40. In the First Five Year Plan about Rs. 12 crores were provided 

for nationalised road transport programmes in the States. Out o€ 
this amount, approximately Rs. 10 crores have been spent in the 
Plan f>erod. In the Second Five Year Plan a provision of Rs. 1S*5 
crores has been accepted. State Governments have been advised to
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set up corporations under ilic Road Transport Corporation Act, 
1950 and a provision of Rs. 10 crores has been made in the Railway 
plan to enable the Railways to participate in the corporations. In 
addition, a programme of Rs. 2*81 crores h ^  been approved fr>r the 
Delhi Transport Service. Thus the total investment on nationalised 
transpKjrt during Second Plan period is estimated at about Rs. 27 
crores. It is reckoned that the programme as a whole will provide 
for the addition of about 3,000 stage carriers and for construction of 
the M’orkshops needed.
(c) Road Transport Corjumttions.

41. The Road 'Franspori (corporations .Act was passed as early as 
19")0. It specified that ihe State Ciovcrnment having regard to:—

(a) the advantages offered to the public, trade and industry
by the development of road transport:

(b) the desirability of co-ordinating any form ol road trans
port with any other fonn of transport;

(c) the desirability of extending and improving the facilities
for road transport in any area and of providing an 
efficient and economical system of road transport 
service therein; may. by notification in the Official 
Gazette, establish a Road Transport C>>rporation for 
the whole or any part of the State under such name as 
may be specified in the notification.

42. The Act als<» makes a provision lor lonstituting one or more
Advisory Coimcils for the purpose of advising the Corporation. it 
has further been laid down that it shall be tlie general duty of a 
corporation to exercise its powers as progressively to provide or 
secure or promote the pro\ision ot an cHicient, adequate, economical 
and properly co-ordinated system o( road transport services in the
State or part of the State lor wtiich it is established and in any
extended area. A corporation shall have |x)wer;

(a) to operate road transpoit services in the; Slate and in any
extended area:

(b) to provide lor any anc illary .service:
U ) to provide for its employees suital>le conditions ol .service

including lair wages, establishment oi provident fund, 
living acconmiodation. places for rest and rc*creation 
and other amenities.

l;>. The (x>mmittee are sorry to note that the re.sponse from the 
Sutes IV the <]u»tipn of forming Road Transport ('orporations has 
l ^ n  pfKjr. At pre^nt Road I'ransfxtrt C^irporations have been 

niily in four Sutes namely Bombay. Pepsu. .Saura.shtra 
^pd; K̂ Utch. Tiie Ciovernnients of Madhya Bharat. Bihar and 
Himachal Pradesh propo.se to sc't up Road Transpctrt CorjKMaticms.
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The Planning Cunimission recently advised tiie Govts. t>f Assam, 
Orissa, Punjab, Uttar Pradesh, Hyderabad, Mysore and Travancore- 
CkKhin, whose schemes for expansion of nationalised services liave 
been included in the Second Five Year Plan, to set up Road Trans- 
p<irt Corporations.

44. The Committee were informed tliat the Central Government 
have issued a directive in consultation with the Planning Commis
sion that no allfM-ation of funds would be made for nationalisation 
or expansion <jf existing services imless the State Governments set 
up Transport C^orporations imder the Transport Corporations Act- 
The C-ommittee lope that this will exjjcdite the formation of 
Corporations.in all the remaining States.

(d) J’tiiuir Policy
45. The Committee very much appreciate the enunciation of the 

policy by the Planning Commissitm regarding the nationalisation of 
road transport. They, however, wonder if it could not be carried a 
step further. The progress of die setting up of the Transport 
Corporations has been extremely slow. Considerable ground has 
yet to be covered regarding the nationalisation of passenger trans
port. It is. therefore doubtful whether the States will be in a 
positi<m to take the added responsibility of nationalising goods 
transport in the Third Plan period also. If, therefore, after consulta
tion ivith the State Ciovernments, the policy in regard to the nationa
lisation of goods transport is chalked out upto the end of the Third 
Plan period, it will act as a great fillip to private enterprise. It has 
to be remebered that the life of a goods vehicle is about 8 to 10 years. 
If, therefore, the private enterprise is given a clear indication of the 
|X)licy till 1965-66 considerable expansion of goods transport can 
take place in the private sector. This will materially assist in 
relievina the transpt>rt bottleneck in the coimtry.

£. Automobile Industry and its Problems
46. riie present demand for commercial vehicles in the country 

is estimated at about l.S.OOO a year. The Ciovernment of India have 
permitted the following firms to undertake the manufacture of 
commercial vehicles and cha.ssis in progre.ssive stages. The present 
installed capacities are shown against their names.
(a) Light and Medium I’chicles
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Name of Firm
Capacity 

per year 
(No».)

(i) M s Premier Automobiles Bombay, for petrol vehicles. 5,000
(ii) M,s. Hindustan Motors Ltd., Calcutu, for petrol vehicles. 9,000

(Hi) M s. Tata Locomotive & Engg. Co. Ltd., Jamshedpur, for
diesel vehicles...........................................................................................<5,000



(b) Heaoy vehicles
(i) M's. Ashoka L^yland Ltd., Madras, for diesel vehicles. 3.o<»

47. The production of commercial vehicles (including buses) 
during the years 1951 to 1956 (upto April 56) was as follows:—

I95I 1952 1953 I954 I955 (upto April)
9,894 8.339 8.990 9.027 12,818 5,594

48. The demand for all types of commercial vehicles towards the 
close of the Second Five Year Plan period had been estimated to be 
about 40,000 vehicles per year.

49. The anticipated requirements of new buses for nationalised 
road serrices during the Second Five Year Plan and their annual re
placement requirements are likely to be as under:—
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Year Am u jJ rsquirements of new buses Annual requirements of buses
for replacement

1956-57
1957-5*
1958-59
1959-60
I96(>i«i

1,147 986
920 946
747 MI2
890 909
629 i>09i

(The above figures do not include the requirements of the erst
while Stote of Madliya Bharat in respect of which information was not 
available).

50. The Government of India have permitted certain firms to 
undertake the manufacture of commercial vehicle chassis in progres
sive stages. The production of buses in the country during the years 
1955 and 1956 has been as follows: —

Year Petrol Diesel Total

>955, ..................................................................... 433 2.604 3.037
1 9 5 6 * ....................................................................  94 906 1,000

• (Upto April)

51. The representative of tlie Ministry further informed the Com
mittee that the production for 1956 (upto 30th November) was 28,485 
motor vehicles which included 12,495 cars, 12,286 trucks, and 3,702 
jeep type vehicles manufactured in India. Steps were being taken to 
expand the capacity further. There was an abnormal demand in the 
case of diesel driven vehicles and about 75 per cent, of the toul 
demand for commercial vehicles was for diesel type. About 80 to 
85 per cent, of this demand was being met at present. The Planning 
Commission had assessed the demand at the end of the Second Five 
Vear Plan to be 65,000 vehicles per annum, comprising of 40,000



commercial vehicles, 20,000 cars and 5,000 jeeps. The representative 
of the Ministry stated that by the end of the Second Plan, the target 
of production to be achieved was expected to meet the requirements.

52. The Committee understand that the question of filiation of 
fair prices for motor vehicles, reasonable margin for dealers, the steps 
to be taken by the industry to meet the requirements of the count^, 
import duty etc., have been duly considered by the Tariff Ck)mmis- 
sion and their recommendations as accepted by the Government have 
been published in tlicir Resolution dated the 23rd January, 1957.

5fi. Tlic Comraiuec note that the following main recommenda
tions of the Tariff Commission have been accepted in principle by 
the Government:—

(i) The automobile industry should be given protection for a 
I^eriod of 10 years.

(ii; Tlie automobile manufacturers will be free to revise their 
prices from time to time according to changes in costs 
)ut subject to certain conditions.

(iii) The dealers’ commission should be fixed at 10 per cent,
of the Px-/actory price for passenger cars and jeeps and 
7‘5 per cent, of the ex-factory price for trucks, buses 
and other commercial vehicles but without the monetary 
ceiling of Rs. 1,000 per vehicle as recommended by the 
Tariff Ck^nimission.

(iv) Priority sliould be given to the manufacture of commer
cial vehicles ratlier than passenger cars.

(v) The trend towards the use of diesel commercial vehicles
should be encouraged.

(vi) No more passenger cars should be introduced for manu
facture in the country.

(vii) Additional capacity lor commercial vehicles should be
installed in existing units rather than new ones.

54. In the grant of import licences for components the Govern
ment intend to give special Aveightage to firms which show the maxi
mum progress in indigenous manufacture.

55. The Governntent also propose to convert the existing revenue
duties into protective duties so tliat tlie tariffs on the components can 
be changed at any time when sucli a course appears to be essential.

56. The Committee hope that the implementation of tliese deci
sions will piu the automobile industry' in the country' on a sound 
footing. They, liowe\er. suggest that the annual production figures 
should be reviewed periodically as against the requirements, and the 
installed capacity stepped up furtlier if the requirements increase at a 
more rapid pace. They anticipate that this is likely to occur as a  
result of the liberalised jx)licy of the development of motor transport.
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III. CENTRAL BOARD OF TRANSPORT AND TRANSPORT
ADVISORY COUNCIL

A. Central Board of Transport

57. The Central Board of Transport was set up in 1947 to comider 
major transport problems and policies with a view to arriving at 
integrated decisions without delay, with the Minister for Transport 
as Chairman and the Ministers for Commerce and Industry and Com
munications as Vice-Chairmen. The Chairman, Railway Board, and 
the Secretaries to the Government of India in the Ministries of Trans-

E>rt, Communications, Commerce and Industry, Production, Defence, 
ome Affairs and Finance, are members of the Board. A Deputy 

Secretary of the Ministry of Transport is the Secretary of the Board. 
The representatives of the State Governments at ministerial level are 
co-opted whenever necessary.

58. The Board which meets as often as business warrants has two 
main objectives, namely, (i) the maximum co-ordination of all forms 
of transport and (ii) the matching of transport planning and execu
tion with agricultural and industrial development plans of the 
country.

59. The Board is stated to be in a position to come to grips with 
problems in the field of Central subjects like Major Ports, Railways, 
Coastal Shipping and Civil Aviation. The Board is competent to 
take decision where the issue involved is one of adjustment between 
the Central departments. It functions to some extent as a deciding 
and in the main, a screening body in respect of subjects falling in the 
State field.

60. The number of meetings held by the Board during ea( ii year 
since its inception is given below:—

IM 7 .................................................................................... 6
J ...........................................................................................................10 (plus

2 special)
194 9 ...........................................................................................8
1950 .................................................................................................3
195 1 .....................................................................................
1 9 5 * ........................................................................................................... ......
1953 .............................................................................. . . I
1954 ........................................................................................ NU
1955 ................................................................................................ NU
195 6 ...........................................................................................Nil

61. 7*he Board has a Sunding Committee which meets once a 
month and reviews the transport position as a whole. The Standing 
Committee consists of the .S^retary, Ministry of Transport as Chair
man, representatives of the Ministries of Railways, Production, Com-
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merce and Industry, Food and Agriculture as members. The D epu^ 
Secretary in the Ministry of Transport dealing with the subject is 
its Secretary.' The meetings of the Standing Committee are also 
attended by the Salt Commissioner, Chief Director of Movements in 
the Ministry of Food and Agriculture, and a representative of the 
Planning Commission. The members are not appointed to the Com
mittee by name. The functions of this Committee are:—

(i) To survey the transport needs from time to time and to
recommend the best means of meeting them; and

(ii) To obtain production targets with a view to planning the
required transport development.

B. Transport Advisory Goundl

62. The functions of the Transport Advisory Council are to make 
recommendations designed to evolve a policy for the development of 
a co-ordinated transport system and to suggest suitable measures fcjr 
giving effect to that policy. The Union Minister in<harge of Trans
port is the Chairman of the Council and an officer appointed by the 
Goveinment of India acts as a- Secretary. The Council consists of;—

(a) not more than twenty-two officials nominated by the
Central Government, who ordinarily include the Minis
ters in charge of matters relating to Transport and 
Communications and the members and Secretary of the 
Central Board of Transport;

(b) not more than four officials nominated by each of the
Part ‘A’ and ‘B’ States, who ordinarily include the 
Minister in chaise of matters relating to Transport and/ 
or Communications;

(c) one official nominated by the Governments of each of the
Parts ‘C’ and ‘D’ States, excepting Himachal Pradesh 
and Vindhya Pradesh, who are authorised to nominate 
two members each.

6Si. A copy of the constitution of the Council wherein the proce
dure fc)r drawing up the agenda for meetings and voting etc. at these 
meetings is also described, is enclosed herewith as Appendix II.

64. So far, fifteen meetings of the Transport Advisory Council 
have been held. As a matter of interest, the summary of conclusions 
arrived at at the 15th meeting of the Council held at New Delhi on 
the 6th and 7th February, 1956 is enclosed herewith as Appendix III.

C. Amalgamation of the Central Board o( Transport and the 
Transport Advisory Goundl

65. The Committee were rather suiprised to note that no meeting 
of the Central Board of Transport has been held for more than last 
three years. This indicates that the C<entral Board of Transport, as 
at present constituted, is not performing any useful purpose. It is
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significant to note that the Central Board of Transport is required 
to perform the following two Unctions:

(i) The maximum coordination of all forms of transport; and
(ii) The matching of transport planning and execution with

agricultural and industrial development plans of the 
country.

66. It may be added that the first function of the Central Board 
of Transport is similar in nature to that of the Transport Advisory 
Council. The second function which was originally assigned to the 
Central Board of Transport, namely, the matching of trans]x>rt plan
ning and execution with agricultural and industrial development 
plans, now legitimately belongs to the Planning Commission and the 
National Development Council. It is also significant to note that the 
members and Secretary of the Central Board of Transport are also the 
members of the Transport Advisory' Council. The Committee, there
fore, suggest that the Central Board of Transport may be amalgamated 
with the Transport Advisory Council. In view of the reorganisation 
of the States, the Transport .Advisory Council also requires to be 
reconstituted. The Committee w ere'gi'en to understand that the 
(question of reconstitution of the Council has been luider considera
tion of the Ministry- of Transport. The Committee suggest that this 
question may be finalised without undue delay and that suitable non- 
official representation may also be provided on tlie Transport .‘\dvisory 
Council.

67. The Standing Committee of the Central Board of Trans|x)rt 
has, however, been performing a useful function. It may, therefore, 
be allowed to continue and may be re-designated as the Standing 
Committee of the Transport Advisory- Council.

68. Having suggested the amalgamation oi tiie Central Board of 
Transport in its present form with tlie Transport .\dvisory Council, 
the Committee would, in a subse(|iR*nt (iiaptcr. suggest tlie setting up 
of an exetrutive board on the same lines as the Railway Board for thi* 
purpose. Reference is invited to Chapter IV of tim Report
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IV. ORGANISATIONAL SET-UP AND FUNCTIONS ETC. OF 
THE MINISTRY OF TRANSPORT

A. Introduction

69. The Ministry of Transport, previously designated as “The 
Department of War Transport”, was formed in July 1942 by the 
bifurcation of the then Department of Communications into two 
Departments, viz., the Department of Posts and Air and the Depart
ment of War Transport. The subjects assigned to the Department 
of War TransfKjrt included Major Ports, railway priorities, utilisation 
of road and water transport, petrol rationing and producer gas. 
Broadly speaking, the functions of the War Transport Department 
were to co-ordinate the demands for transport in war time, inland and 
coastal, to take decisions on priorities regarding provision and utilisa^ 
tion of transport covering railways, road transport, inland water trans- 
])ort and coastal shipping and administration and development of 
major ports. I.ater, tlie planning of exports was undertaken as a 
corollary to tlie department’s control of transport priorities. In view 
of the need for < o ordination of effort between the authorities con- 
icrncd with Railway development and those concerned with the 
de\elopmcnt oi r(jad comnuinications and transport, the subjects 
' Central Road Fund” and “Motor V'ehicles Legislation”, which were 
originally allotted to the Posts and Air Department, were transferred 
to the War Transport Department trom the 15th July, 1944.

70. (>)nscquent on the passing of section 27-A of the Indian Rail
way Act, tlie work pertaining to railway priorities was transferred to 
the Ministry of Railways with effect trom 1st April, 1950. With effect 
Iroiii 1st September, 1951 the subjects maritime shipping and naviga
tion and lighthouses and lightships were transferred from the Ministry 
of Coiiinicrtc to the Ministry’ of Transport.

71. The Ministry is now responsible for general transport co
ordination and the administration and development of minor ports, 
maritime shipping and lighthouses, roads, road transport, inland water 
transport, tourist traffic and the administration of the Delhi Road 
Transjx)rt Authority Act.

B. Organisational set-up and functions of the Ministry

72. The Ministry is divided into two Wings, the Transport Wing 
and the Roads W'ing. The Transport Wing deals with all subjects 
except road development and the Roads Wing deals w’ith the develop
ment of roads in all its aspects. A chart showing the distribution of 
work in the Transport Wing of the Ministry of Transport on 1st
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April, 1956 is enclosed as Appendix IV. Similarly the chart referring 
to the Roads Wing is enclosed as Appendix V.
(a) Transport Wing

7S. This wing has the foliomng 16 ser;tions:
1. General Section,
2. Establishment Section.
3. Ports I Section.
4. Ports II Section.
5. Ports III Section.
6. Transport Section.
7. Transport (Legislation) Section.
8. T.A.G. Section.
9. Tourist Trafiic Section.

10. Tourist Administration Section.
11. Tourist Publicity Section.
12. Mercantile Marine (A) Section.
13. Mercantile Marine (B) Section.
14. Mercantile Marine (T) Section.
15. Mercantile Marine (L) Section.
16. O. & M. Section.

74. Nature of work handled in each of tliese Sections is indicated 
in Appendix VI.
(b) Roads Wing

75. A brief resume of the esublishment and functions of this 
Wing, furnished by the Ministry, is enclosed herewith as Appendix 
VII.

76. In order to achieve the aim of the speedy dispo^l of cases, 
the Roads Wing conuins, within itself, both the technical and ad
ministrative staff. Under the system adopted in this Wing all cases 
are dealt with in their technical and Secretariat aspects in “parallel" 
at all levels of disposal, from the lowest to the highest level. It 
has been claimed that by the adoption of this novel procedure, mis
takes, misunderstandings and undue delays are avoided and the 
examination of the cases is thorough.

77. The Committee were ^ven to understand that the Study 
Group consisting of representatives of the Ministries of Finance and 
Home Affairs and the O. & M. Division of the Cabinet Secretariat 
which examined the working of the Roads Wing in detail in the 
l o i ^ e  of 1955, agreed that the present system had proved very 
i risfactory. If so, the feasibility of extending the system to otlier 
MiniMries also under similar circumstances, might be examined by 
die O. le M. Division.
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78. The head of the Roads Wing is the Consulting Engineer 
(Road Development) who is also ex-officio Joint Secretary to the 
Government of India. The organisation consists of 6 technical 
sections and 10 non-technical or Secretariat sections.

, 79. Apart from the combined secretariat and technical organi
sation at the Centre,- the Roads Wing has a Liaison and Inspectorate 
Organisation consisting of Engineer Liaison Officer attached to the 
Chief Engineers of various States. The present sanctioned strength 
of this organisation includes 14 officers of the rank of Divisional 

. Engineer Consultant, with one steno-typist attached to each officer.

80. The Engineer Liaison Officers make frequent inspections of 
road works in Sutes financed by the Centre and these inspections 
are supplemented by inspections by Planning Officers of the Roads 
Wing from time to time. Any difficulty that may arise in the course 
of execution, e.g., problems requiring technical advice at a high level, 
difficulties in obtaining materials or plant, are thus brought to the/ 
notice of the Roads Wing and this enables the Roads Wing to 
suggest remedial measures whenever necessary. Such inspections 
also enable the Centre to ensure that the work is carried out in 
accordance with the approved standards and specifications. The 
Engineer Liaison Officers have also been authorised to countersign 
estimates upto a sum of Rs. 40,000 in order to give relief to 
senior technical officers in the Roads Wing in respect of examination 
of estimates for centrally financed road works.

81. The Roads Wing has no attached or subordinate offices. 
The subjects dealt with by the Wing are briefly as follows

(i) National Highways.
(ii) Roads other than National Highways, bridges on suck

roads, ferries and tolls in the tfx-Part ‘C’ and Part ‘D’ 
Sutes.

(iii) Central Road Fund.
(iv) Road and bridge standards, and road research and co

ordination of road development. Questions affecting 
roads in the matter of co-ordination of transporL

(v) Administrative control over the execution of road works
financed in whole or in part by the Central Govern
ment, including road works in Sikkim and the tribal 
areas of Assam specified in Part *A’ and Part ‘B’ of the 
table appended to para. 20 of the 6th Schedule to the 
Constitution.

(vi) Sutistics relating to highways and tourbt traffic.

82. Nature of work dealt with in each of these sections is indi
cated in Appendix VII.
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C. Setting up of the Central Transport Board.

83. With the increased activities in the country in the agricul* 
tural and industrial spheres, transport problems have assumed a 
very great importance. The existing metliod of the handling of 
iraj^rtant problems of shipping etc. by* the Secretariat staff can
not be regarded as satisfactory. The Committee were surprised to 
learn that recently an -engineering expert on roads has been put in 
overall charge of the development of minor ports. The Committee 
are sorry to record that the development of the various modes of 
transport in the country such as shipping, roads, inland water navi
gation. port facilities etc., is not as rapid as they would like it to 
be. This is, of course, to a considerable extent, due to inadequacy 
of funds. It is also partly due to inadequate organisation at the 
Centre to deal Avith these problems.

84. With tlie ever increasing complexity of transjiort problems, 
the Committee are of the opinion that a stage has now come when 
we should have a comp>etent Central Executive Board which w’ill 
function on the same lines as the Railway Board. It may l>e called 
the Central Transport Board, consisting of the Chairman and func
tional members. The Chairman will be the ex-officio Secretary of 
the Ministry', and the members wii! Ik* of a status of a Joint Secre
tary. To bei^in with, the Board should have three ineuil)crs viz. 
Member (Shipping). Member (Roads). Member (Ports). The 
Chairman. Railway Board and the ('h.iirman. C’.eniral Water and 
Power Commission should be ex-officio members of the Central 
Transport Board. Each functional nieml)er should have adequate 
experience of the siibject in his charge. Thus, lor instance, an in
dividual who has worked efficiently as a Director Cieneral (Shipping) 
may be selected as a Member ^Shipping). C'hairman ol Port 
Trusts could pro\itle ineniher iiicharge ol Ports and some senior 
Chief Engineer might be selected as a member incharge of Roads. 
Each functional member should be assisted l)v adequate technical 
staff as is the case with the Railway Board. The Ck>mmittee are of 
the opinion that such an executive lx>ard will fje the only adequate 
step to deal expeditiously Avith many (om]>licaied problems of co
ordinating and developing various modes of transport. The Board 
should have adequate technical organisation at its disposal to ensure 
that imporunt ^ lic y  decisions are promptly implemented and 
that proper guidance and super\ision arc provided to watch the 
progress of the various schemes and projects.

85. The Committee would also like to reiterate the recommen
dation made in para. 42 of their Nineteenth Report that the Trans
port Ministry should be separated from the Railway Ministry and 
placed under the charge of a separate Minister for Transport. This 
u  absolutely necessary if the various complicated problems of trans
port are to receive adequate attention.
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V. M I S C E L L A N E O U S

A. Regulation of conditions of work of Transport Workers

86. The Motor Vehicles Act, 1939 contains provisions for the 
regulation of motor traffic from the point of view of public safety 
on the roads. Section 65 of the Act lays down the limitations in 
regard to weekly and daily hours of work and rest periods for drivers 
of transfKjrt vehicles. The maximum working hours prescribed in 
that section are 54 hours per week and 9 hours per day with rest 
interval of half an hour after 5 hours of work. The Factories Act,
1948 applies to workers employed in workshops but does not cover 
traffic personnel. The Minimum Wages Act, 1948 covers employees 
in public motor transport as a whole. The normal working day 
fixed under this Act consists of 9 hours for adults and 41 hours for a 
child. The normal weekly hours of work have been fixed at 48 
hours with provision for a weekly day of rest.

87. The question of promulgation of a comprehensive legislation 
to regulate t le conditions of work of transport workers has been 
engaging tlie attention of the Ministry of Labour for some time. The 
matter was last considered at the Fifteenth .Session of the Standing 
Labour C'ommittee held in April, 1956. That Committee endorsed 
the propo-sal to undertake the proposed legislation.

iS8. The ("onunittee were informed that the Ministry of Labour 
liad since drafted the Bill and circulated it to the State Govern
ments and other interests for their comnients and as soon as these 
were a\ailable, a sub-Couunittee c«»nsisting of the representatives of 
the State Governments’ nationalised undertakings and some non- 
official asscKiations interested in road transport would scrutinise the 
coiDinent.s and then the Hill would be put up before Parliament. 
The C>)mmitiee suggest that tiie alxne process should be exptedited 
and the Bill brought l>efore Parliament at an early date.

B. Use of Trailers

89. I'lie use of trailers in the transfxirtation of goods by road, 
thougii a recent development, has become well acknowledged and 
established in several coiuitries. Employment of such multiple 
unit vehicles as articulated vehicles, truck-trailer and tractor-trailer 
combinations has, however, not caught the imagination either of the 
Government or of the trading community in this country to any 
appreciable extent. In New Zealand, it has been found that the 
trailers are particularly economical where large volumes of the same 
types of goods are being carried and also where there are peak 
seasonal demands for transport.-

27



90. With the use of trailers, it is possible to carry with the some 
motive power, larger loads than is p ^ ib le  on one chassis making 
transportation by trucks more economical and comparable to rail
way freights.

91. The Committee understand that the Motor Vehicles Act, 
19S9 provides for the einployment of truck-trailer combinations. In
1949 the Indian Roads Congress incorporated in its specification for 
'Dimensions & Weights of Road Design Vehicles’ Optimum Dimen
sions and loadings of such combinations for use on roads.

92. Mr. Vagh, Vice-President of the Indian Roads & Transport 
Development Association, in an article in the I.R.T.D.A. News
letter of 16th October, 1956 states :

“All the trucks with a payload of from 5 to tons which are 
at present produced in this country are capable of carrying a trailer 
with, in some cases nearly the same load as the truck itself. Trailers 
of this size are not yet being manufactured in this country but they 
are simple contraptions easy to produce. When the country can 
produce railway wagons at tlie rate of about 25,000 per annum it 
goes without saying that it can very easily manufacture an equal 
number of trailers, if necessary’. Based on the cost of railway 
wagons and the cost of trailers in other countries, their cost may 
work out to,between one fourth and one third -the cost of a truck 
and, in regard to operation the experience in other countries is 
that the cost of operation of a truck-trailer combination may be 
about 40% higher than that of a truck. On a ton/mile basis, this 
works out to from about 22 to 35 pies assuming that a trailer carries
only 80% of a truck’s payload___ which, in fact, means that you
get two vehicles at 1-3 times the cost of one, that is 0:65 or say, two- 
thirds of die cost per vehicle. Thus the saving in initial cost per 
vehicle is about one-third, which is substantial".

93. The Committee recommend tliat in view of the economy 
inherent in the use of trailers, the Ministry’ of Transport should 
encourage the manufacture and use of trailers both by the private 
and public sectors.

C. Engineer Liaison Organisation
94. The Engineer Liaison Organisation was created in the Ministry 

of Transport initially in 1946 with the broad objective of strengthen
ing cooperation between the Central and Sute Governments in the 
interest of balanced development of roads and in particular of the 
proper development and maintenance of national highways for which 
the Central Government had assumed financial responsibility. From 
the year 1950, the Roads Wing of the Ministry took over control of 
other roads in the various Part ‘C" States etc. which was previously 
exorcised by the Ministries of Works, Housing and Supply, Home. 
States and External Affairs. Consecjuently the work of technical 
scrutiny of estimates, plans and designs for road and bridge works 
received by the Roads Wing from the various Sutes increased con-
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siderably in volume and range. There was a substantial increase 
subsequently in the tempo of work under the First Five Year Plan.

95. For the proper scrutiny of the estimates etc., it was necessary 
to have reliable technical data collected at site. Further, it was 
considered essential that the Centre should have some form of inspect
ing agency which would see that the work on national highways at 
least was carried out in accordance with the requirements of the

’Centre. The main duty of the Engineer Liaison Officers is to 
undertake independent scrutiny of data collected by States and subse
quent follow-up action in respect of both design and construction ot 
the works on national highways and other roads financed by the 
Centre. Appendix VIII shows fully the duties and responsibilities 
of Engineer Liaison Officers.

96. The total sanctioned strength of posts of Engineer Liaison 
Officers is at present 14 and an exp>enditure of Rs. 1,14,361 was 
incurred in 1955-56 on the organisation. But 6 posts remained 
vacant in that year. When all the 14 posts are filled up, the average 
annual cost of the Organisation will be about Rs. 2*6 lakhs.

97. The Committee understand that a similar organisation called 
the Inspectorate Organisation has been set up in U.S.A. to watch 
the progress of federal aid given to States for road development.

98. The Committee are of the opinion that the Engineer Liaison 
Organisation should be regarded only an experimental measure. 
Definite criteria should be laid down to judge its success or other^vise. 
and the position should be reviewed at the end of the Second Plan 
in the light of these criteria. If the concrete results achieved by 
this organisation are substantial, then and then only should it be 
allowed to continue. In the meantime the feasibility of converting 
this organisation on the same lines as in the U.S.A. should also be 
examined.

D. Banihal Tunnel Project
99. With a view to providing all weather road communication 

between Jammu & Kashmir it was decided to construct a new 
(Banihal) Tunnel through the Fir Panjai range in the Jammu and 
Kashmir State. Estimated to cost Rs. 3 aores, the Banihal Tunnel 
was originally designed as a two-way tunnel by the engineering firm 
entrusted with the work of designing the tunnel. However, in view 
of the unceruinty about the nature of rock etc., that might be met, 
it was decided to construct only a pilot heading in the first instance.

100. Accordingly, tenders were invited by the C.P.W.D. for a 
pilot heading only. These were considered by the Central Works 
Advisory Board of the Ministry of Works, Housing and Supply. 
They recommended that the lowest tender of Messrs. Baresel and 
Kunz might be accepted. The contract was awarded to the firm on 
the 6th August, 1954 for Rs. 37-03 lakhs against Rs. 38-88 lakhs

29



quoted by them. The reduction in the junount was due to a slight 
change in the specifications suggested by Messrs. Baresel and Kunz, 
which was considered technically sound.
Terms of AgreetAent •

101. The main terms of the agreement entered into with the firm 
were as follows:

(i) The pilot heading was to be constructed within a period of 
18 montlu from tlie 6th August, 1954.

(ii) The work would be done under normal contract conditions 
obtaining in the C.P.W.D.

(iii) The contractors were to get an advance to the extent of 
80% of the value of the machinery, equipment and material brought 
to site for tlie construction of the pilot heading limited to 40% of 
the value of the work td be done, the advance being regulated in such 
a way tliat, at no time, the advance remaining outstanding would 
exceed 40% of the value of the work still remaining to be done.

(iv) If the contractors were not successful in securing the con
tract for the subsequent work of widening the heading to the full 
tunnel section, the Government would either buy their machinery 
and installations at a fair price or pay a terminal ad hoc compensation 
of Rs. 2‘5 lakhs for the carriage of the machinery to the nearest 
market and for the structures which would become Government 
property.

102. The notice inviting tenders also gave the contractors option 
in the following terms <o suggest alternatives if they so desired:—

' Alternatives—alternatives in any of the documents enclosed 
herewith are not permitted. If the tenderers have, 
however, any alternatives to suggest, they may do so 
made design on separate forms. The Government may 
or may not consider sucli alternatives."

103. Though the intention was to invite alternatives for the pilot 
heading only, the clau.se being widely worded, the (>erman firm 
Messrs. Baresel & Kunz gave an alternative quotation of Rs. 1*7 
CTores for a two-tube tunnel (each for one way traffic). each tube 
being about half the size of the usual full size two-lane tunnel. They 
ad v i.^  that such a tunnel would'not need any artificial ventilation 
and would thus be cheaper not only in initial cost but also in recur
ring expenses of maintenance. They alsf) agreed to change-over to 
the construction of a twin bore tunnel if the order for the change
over was given within four mrmths (subsequently increased by them 
to about eight months) of the acceptance of their tender for the 
pilot' heading.

104. Most of the advantage of a twin-tulx* tunnel lie« in economy 
in regard to ventilation. As there were no tunnels in India with arti
ficial ventilation, which is one of the most important factors in road 
tunnek of considerable length, the Consulting Engineer (Road 
Development) and the Chief Resident Engineer, Banihal Tunnel
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Project were deputed to the U.K. and Europe to study the designs 
of various tunnels there. After this Study, the Consulting Engineer 
r^ommended the two-tube design with certain .modifications and a 
simplified type of ventilation. He found that even with a two-tube 
tunnel some artificial ventilation- would be necessary but a more 
economical ventilation system was possible with the design than with 
a single two-lane tunnel. He also found that his modified design 
would be cheaf>er both in initial cost and subsequent maintenance 
and that its traflic carrying capacity would be greater than that of the 
single two-lane tunnel originally suggested. It was roughly estimated 
that a single two-lane tube tunnel would cost about Rs. 4 crores, while 
a modified two-tube tunnel would cost about Rs. ^ crores including 
all ventilation and other auxiliary equipment.

105. The Government of India accepted the recommendation of 
the Consulting Engineer. After negotiations with Messrs. Baresel 
and Kunz, the original agreement was modified on the 1st April,
1955.

Progress of work
106. The first tube has since been completed and was opened to 

traffic on 22nd December, 1956 by the Vice-Presidfent. Work on the 
second tube is in progress and .*<000 ft. have already been bored. The 
entire project is expected to be ready by the end of 1959. As a 
result' of the opening of the tunnel the Jammu-Srinagar route has 
f>ecn reduced by 18 miles.

£. Diesel versus Petrol Operation
107. The question of the relative economics of diesel versus 

petrol operation was discussed at the first Conference of represenu- 
tives.of State Transport Undertakings held in New Delhi in October, 
1952 and it was ap-eed that the question should be examined by a 
Committee consisting of:

(i) Shri N. Balkrishna, Transportation Engineer, Bombay
Elec tric Supply and Transport Underukings.

(ii) Shri Mir Vizarat AH Khan, Superintendent, Road Trans
port Departmeni, Hyderabad.

(iii) Shri S. Subramanyam, Mechanical Engineer. Govern
ment Bus Service, Madras.

U)«. -A. copy of the memorandum prepared by Shri N. Balkrishna 
on the economics <»f diesel operation versus petrol operation is given 
as Appendix IX.

109. A perusal of this memorandum would seem to indicate that 
diesel operation has several advantages over petrol operation. The 
Committee undersund that the Government of Inma approved a 
programme submitted by Messrs. Ashok Leyland Ltd., Madras for 
the progressive manufacture of heavy diesel vehicles in India. The 
estimated capacity of this firm is 3000 units per annum.
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110. Besides M/s T a tt Locomotive and Engineering Co. Ltd.„ 
Jamshedpur have also an installed capacity of 6000 light and 
medium diesel vehicles per annum. The Committee suggest that 
the extent of saving in foreign exchange that would accrue by 
dieselisation should be worked out, and if it is found to be 
subsuntial. efforts sliould be made by the Ministry of Transport to 
replace petrol operation by diesel operation upto a reasonable limit..

F. Cooperative Transport Societies
111. ‘Motor Vehicles’ are covered by Entry 35 in List III—Con

current List—in the Seventh Schedule to the Constitution of India. 
Under the Proviso to Article 7.*i(l) thereof, the executive authority 
in respect of motor transport vests in the State Governments. Co
operative Societies fall under Entry .S2 in List II—State List—in the 
Schedule referred to above. The amalgamation of small private- 
operators into co-operative units, is, therefore, a matter which solely 
concerns the State Governments.

112. In the First Five Year Plan, the Planning Commission had 
recommended that it was desirable for the existing private operators’ 
units to amalgamate, w'herever possible, into big units to enable- 
them to achieve better returns and maintain better standards of 
operation. The question of incorporation of some le^ l provisioni 
in the Motor Vehicles Act, 19.̂ 9 to encourage formation of viable 
units of transport operators was considered at the meeting of the 
State Transport Commissioners/Controllers held in November, 
1954. It was recommended that the State Governments should aim, 
wherever practicable, at the formation, under the existing legisla
tion, of co-operatives of existing operators, the minimum fleet 
strength of a co-operative being 20 vehicles. A scheme for the 
formation of transport co-operative societies for running motnr 
transport services with the aid of loans granted by Government it. 
under the consideration of the Planning Commission. A pilot 
scheme for the utilisation of 500 goods vehicles in selected urban 
areas had, in fact, been more or less agreed to. This is proposed to 
be put into operation after asceruining the views of the State Gov
ernments in the matter.

11.̂ . The representative of the Transport Ministry informed the 
Committee that a study group for employment of educated people 
was set up some time back by the Planning Commission and the 
Deputy .Secretary of the Transport Ministry was asked in his 
pem nal capacity to prepare a scheme for setting up transport co
operative units. The special feature of the scheme proposed was that 
it contemplated setting up of two types of transport co-operative 
units—(i) intra-Sute and (ii) inter-State. Intra-Sute units would 
be smaller consisting of 5 vehicles each. Inter-State ones would be 
large comprising of 20 to 25 vehicles each. The idea was to have a 
pilot project of about 10 inter-State liniu and 50 intra-State units 
with the intention of finding employment for the educated claaset
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primarily and secondarily, to find more transport for the country. 
The inter-State units would be distributed to certain regions selected 
for the purpose vit Calcutta, Kanipur, Delhi-Amritsar, Delhi- 
Bhatinda, Trivandrum, Madras, Ahmedabad, Poona, Patna, Indore 
and Bangalore. The intra-State units would be distributed to the 
various States according to their willingness to work the scheme. 
The idea was to select areas where there was greater population and 
high constructional activity so that the shortage of transport could 
be met by training a number of people as mechanics, drivers, opera
tors etc. They would be trained in various State workshops and 
State Transport Undertakings and then they would be selected by 
State Governments to form co-operative societies. They would be 
required to contribute l/6 th  of the capital required for each unit. 
In other words, whatever they contributed, five times that money 
would be provided by the Central Government through the agency 
of the State Governments for setting up stich units. The State Gov
ernments would appoint Officers to control and supervise the 
activities of these units. Ultimately the total non-recoverable ex
penditure involved would be about 15 lakhs. The initial cost of tfie 
scheme would be 144-5 lakhs but much of it would be recoverable.

114. The Planning Commission have approved the scheme and 
allocated a sum of Rs. 50 lakhs for 1957-58. As the details have yet 
to be worked out on receipt of the comments of the State Govern 
ments, it might not be possible to utilise the whole amount. Only a 
token provision of 10 lakhs had been asked for the next year’s budget 
which would be utilised for giving stipends etc. to the personnel 
selected for training at the workshops etc.

115. The representative of the Ministry further added that the 
scheme was still largely on paper and he had his own misgivings 
whether the State Governments would succeed in the matter. The 
co-operative societies required a great deal of nursing. The Com
mittee suggest that special efforts should be made to see that the 
above scheme is worked out successfully. They also suggest that a 
paragraph should be added in the annual Re(>ort of the Ministry of 
Transport, indicating the progress of the scheme. The Committee 
understand that co-operative transport societies are functioning 
successfully in States like Madras, Punjab and Saurashtra. They, 
therefore, do not see why the above scheme should not work success
fully, if sufficient interest is taken and proper guidance is given at 
the various stages of its development.

116. Shri £. A. Nadirshah, rx-President of the Indian Roads and 
Transport Development Association, informed the Committee that 
co-operative transport scx-ietics could play an effective role in the 
development of road transport in India. He further added that at 
present most of the operators were individual owTiers too small to 
afford the technical and managerial skill required for the efficient
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working of transport services and that given sufficient credit facilities 
on a long term ^ i s ,  it would be possible to bring together a large 
number of individual operators into viable units.

G. Bullock Cart Transport

117. It is estimated that there are about one crore bullock carts 
in India, out of which about 7 to 10 lakhs ply in, or near, cities.

118. The rural and urban bull(Kk carts present' somewhat 
different problems. The rural cart, i.e. the ordinary cart used by 
the cultivator, does not travel much on regular roads. The cart 
itself is usually very light and cannot take heavy loads. In fact, in 
some parts of the country, the wheels do not have iron rims. The 
cart is used for a few days only in a year by the cultivator to take 
manure to his field, to bring in firewood and other stores to his 
home, and to carry his harvest i<> the threshing floors or store 
godowns or to the local market, h  is also used <x:casionally to take 
the cultivator and his family ui fairs or markets or on short trips of 
pilgrimage. It is possible that s<tmc rural carts take up haulage

'during the non-agricultural season biu their number is believed to 
be comparatively very small.

119. The urban carts are generally heavy and strongly built. 
They carry considerable loads upto 2 tons, and even more in some 
areas. The narrow iron tyres fitted to such carts do much damage to 
roads. It has been found that near railway stations tir port areas, 
heavy iron tyred thelas' have ciu deep ruts even in cement concrete 
roads.

120. A precise evaluation of the cost of transportation Tjy bullcxrk 
carts is difficult to make, at any rate in respect of rural carts, 
because, as mentioned above, the cans are usually idle for a consider
able part of the year. Nevertheless, from the point of view of 
agricultural economy of the country at present, the rural cart is well 
suited to the needs of the cultivator. It can therefore, be said that, 
from the national point of view, the rural bullock cart provides an 
essential service in rural areas and is irreplaceable in the present state 
of development o£ the country. Actually, the available statistics 
indicate that the number of bullock carts in the country has been 
increasing at a rate of about 2 lakhs a year.

121. The cost of operation of urban carts also depencLs upon to 
what extent the carts are kept fully engaged. In some areas, 
especially in large towns, these carts are said to be in fairly extensive 
use, although certain statistical data would seem to indicate that 
bullock cart transport, besides being less efficient than motor trans* 
port, is more exprasive to operate. The following calculatioM
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furnisiied by the Ministry indicate roughly the economics of bullock 
cart transport:

Estimated ooK of
urban bullock car
traiuport.

Cost of a bullock c a r t ..........................................................Rs. 500 (assumed)
Cost of two b u l l o c k s ..........................................................Rs. 700 (assumed)

T o t a l ........................................ Rs. 1200

Average life of a bullock c a r t .......................................6 years (assiuned)

Depreciation per y e a r ..........................................................Rs. 200, say as. 8 | pci
day.

Interest at 3% on average capital outlay of (Rs. 600) <4 pies approx. per day

Cost of fodder per day......................................................... Rs. 2 per day (assumed )

Wages of driver . . . . . . .  Rs. 2 per day (assum
ed.)

Total cost per d a y ................................................................... Rs. 4— 9— 6i pies, say
Rs. s in round num* 

ber.

Carrying capacity of a bullockcart per day. . . .  8 ton-miles.

Cost per t o n - m i l e ..........................................................10 as. approximately.

122. It would appear that the net cost of transportation in urban 
areas is not le.ss than 10 annas per ton-mile as against the general 
level of 40 to 48 pics per ton-mile the case of lorries (according to 
the .Motor \'ehic e Taxation Enquiry Committee).
Improvcmeiil of Bullock Carts

123. The narrow iron tyres of bullock carts do considerable 
damage 10 r<)ads. This matter has been engaging the attention of the 
Indian Roads Congress and the Roads Wing of the Ministry of Trans
port for some time past.

124. The problem was discussed by the Transport Advisory 
(x)uncil at their 5th meeting held in July, 1941. The Council came 
to tl>e concltision that damage to hard surfaced roads could be reduced 
considerably by increasing the width of the iron tyre and improving 
tlie hub and axle.

12.5. The Indian Roads C2ongrcss, with financial assistance from 
the (iovernment of India set up a Bullock-Cart Sub-Committee to 
conduct experiments for evolving a better type of bullock cart wheel. 
The sub-Committee considered that, unless an improved ^design cost 
practically the same as the existing type of wheel and caused as little 
(lisl<K-ati<in as possible in the village wheel-wright industry, it would 
be difTiciilt and economically wrong to popularise the new design. 
Investigatifms were then carried out at the Road Test Track 
Majerhat, Calcutta, and the College of Engineering, Poona.
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126. From a number of experiments conducted on different 
kinds of wheels, tyre widths, axle and hub assemblies, etc. the 
following results were obtained:

(i) The larger the diameter the less the tractive effort, i.e., 
the force required to pull the cart.

(ii) The tractive effort decreases with the increase in tyre
width upto 5”.

(iii) With an increase in the tyre width the damage to the
road surface decreases.

127. After considering the results obtained, the Indian Roads 
Congress evolved a new type of wheel. In this wheel the width ol 
the iron tyre was increased from the present average of about 2" to 
S|". As this would have meant a thicker and heavier wheel 
requiring more timber, the diameter of the wheel was reduced by 
a few inches so that the weight and cost of the new wheel would be 
the same as those of the existing type of wheel. While the reduction 
in the diameter of the wheel meant an increase in the tractive effort, 
the widening of the iron tyre had the opf>osite effect and thus the 
tractive effort for the new wheel did not exceed that for the existing 
type of wheel. The saving in the wear and tear of road surfaces 
resulting from the new design proposed was estimated to be about 
35%.

128. At their 12th meeting in April, 1951 the Transport Advisory 
Council discussed the suggestions of the Indian Roads Congress. The 
Council recommended that the improved type of 
wheel, with 3i" wide iron tyre, proposed by the Congress should be 
tested on a field scale. In accordance with this recommendation, the 
Government of India decided that field scale experimenis should be 
carried out in the various States of India and for this purpose they 
offered to supply State Governments and the Community Projects 
Administration, free of charge steel flats for making about 2700 pairs 
of tyres with a width of 3^". In addition, in accordance with a 
recommendation made ' by the Consulting Engineer (Road 
Development) that experiments should be carried 
out with 3 '  wide wheel also in order to asses the relative merits 
of the two sizes, the Government of India offered to supply free of 
chaise to States steel flats for the manufacture of 340 pairs of 3* 
wide tyres.

129. The Bullock Cart sub-Committee of the Indian Roads 
Congress had also suggested that the destructive effect of the bullock 
cart wheel on the road would decrease, if properly designed rubber 
fixtures were provided in the hub assembly of the wheel. These 
nibber fixtures would reduce the force of the impact and the pound
ing effect on the road: they would also make the wheels ride square 
on the road surface and eliminate the cutting effect of the edge o* 
the steel tyre. The Central Road Research Institute is also carry
ing out experimenu on the rubber fixtures proposed by the suo- 
C ram ittee of the Indian Roads Congreu.
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130. A total grant of Rs. 1,10,000 was approved from the 
Central Road Fund (Ordinary) Reserve for expenditure on the 
bullock cart wheel experiments. Grants ag^egating Rs. 64,325 
have been given to a number of States and the Community Projects 
Administration for meeting the cost of steel flats required for the 
manufacture of 2573 {lairs of wheels. Field scale experiments are in 
progress in the various States. Two statements showing the details 
of grants sanctioned to various States and Community Project Areai 
for this purpose are given as Appendix X (A fe B ). Further plane 
will depend on the result of these trials.

131. The Committee are of the opinion that a very careful 
expert examination of the problem of improving the bullock cartt 
and positive steps towards that end are urgently called for, separate
ly. for rural and urban areas.

Pneumatic tyres on Bullock-carts

132. A proposal was made recently that Government should take 
steps to encourage the conversion of iron tyred bullock carts into 
pneumatic tyred carts. But a change-over to pneumatic tyred 
wheels has been practically ruled out in the case of rural carts for 
three reasons, viz.

(i) if kept unused for a considerable part of the year, the
tyres and tubes would rapidly deteriorate leading to 
heavy loss;

(ii) service facilities cannot be provided at all rural centres
and new problems will be created by the ousting of
village blacksmiths who would not be required
except for ser>'icing iron tyres; and

^tii) on rough rural tracks the pneumatic tyre would require 
greater tractive effort.

133. Apparently the conversion of urban carts into pneumatic
tyred carts would be advantageous, because the damage of 
roads would be cut out almost completely. The Transport 
Advisory Council have suggested a pilot scheme for the conversion of 
professional type (public carrier') bullock carts with iron tyres into 
pneumatic tyred carts. The representative of the Ministry informed 
the Committee that the change-over from iron to rubber would be 
profitable only in towns and not in villages. A modest scheme for 
that purpose was prepared for trial in Delhi, Bihar, Punjab, Andhra
Pradesh, Madras and Mysore. About Rs. \ i  lakhs would be spent
on the pilot scheme with a view to observe whether large scale 
conversion of iron tyred carts (in urban areas) into pneumatic 
tyred carts will be an economic proposition and acceptable to the 
interests concerned. A larger scheme would be prepared only when 
i« success was assured. It was not really due to the pneumatic tyre 
but due to better type of axle that the tractive effort was reduced 
considerably and the Central Road Research Institute were already 
seized of that problem.
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134. The C^ommittee feel that the allocation of Rs. H  lakhs if 
too small for such a vast country. They, therefore, recommend 
that the amount should be suitably increased so that all the States 
may get the benefit of the scheme. The State Governments should 
also be persuaded to allot a certain quota from their own funds 
before any central assistance is given towards the scheme. In this 
connection, the Committee would like to draw the attention of the 
Ministry to their observ'ations in para. 38 of their Forty-Fifth 
Report.

H Origin and Destination Surveys of Road Traffic
135. TransfKjrt problems play an important role in the matter 

of speedy industrialisation and advancement of civilization of a 
country. These transport problems are very pressing in the rapidly 
growing urban areas demanding immediate solution at tlie hands of 
the administrative authorities. In advanced countries of the \Vest 
considerable progress has been made in conducting scientifically tlie 
Origin-Destination Surveys of Road Traffic for examining the traffic 
problems such as, purposes of journeys, the ebb and flow of traffic 
on various roads and in the different hours of the day. the types of 
conveyances etc., for designing schemes for road development and 
for relieving traffic congestion.

136. Though there are several important towns and cities in 
India, such sur\*eys have not been carried out anywhere except very 
recently in some places. The post-war period, in particular, has 
witness!^ a hea\7  increase in population in most of the cities and 
towns in India. In consequence, serious problems of transport and 
traffic congestion have arisen. In order to devise ways and means 
to remedy them, a beginning in such studies has recently been made 
by the Ministry of Transport in New Delhi.

137. An expenditure of Rs. 13,000 was incurred from the Central 
Road Fund (Ordinary) Resene on the origin and destination sur\’ey 
of road traffic in New Delhi in 1953-.54. The Report, though 
largely technical in nature, also contains factual data about the travel 
habits of residents in New Delhi. It is expected to be of great 
utility to the authorities specially for planning Greater Delhi.

138. Prior to 1954, Pilot Sur\'eys on the Origin and Dc.stination 
of Traffic were conducted in the I^mbay State by the State Bureau 
of Economics and Statistics and the Bombay State Road Transport 
Corporation (B.S.R.T.C.) and in Madras by the Madras Govern
ment. Later, when the ifull scale Origin-destination siir\'ey at New 
Delhi was started, similar full scale sample surveys were carried out 
by the State Governments concerned in the cities of Baroda, Vijay- 
wada, Gauhati and Trivandrum.

139. The Committee hope that the State Governments will 
realise of value of such studies. In particular, they recommend 
that the Transport Ministry should persuade with grants-in-aid from 
the Central Government, the respective State Governments to carry

S8



out limilar surveys in the cities of Calcutta, Ahmedabad and Kwpur 
and follow a well devised plan to meet traffic needs in such dties.

1. Tolls or other impostt on National Highways

140. The Ministry of Transport informed the Committee that a 
policy decision had been reached to the effect that:

(a) No new tolls should be levied on any National Highways
except (in special circumstances and then only) wiA 
the concurrence of the Government of India;

(b) Existing tolls should be gradually abolished unless there
are grave objections to this course in which case they 
should (in each case) be explained to the Government 
of India; and

(c) Where payments are required to be made for specific
services rendered the existing arrangement should be 
continued.

141. The representative of the Ministry further informed the 
Committee that the Ministry of Transport were strongly opposed in 
principle to the levy of any tolls, octroi or other imposts which 
would have the effect of slowing down transport. In the new 
National Highways Act it was stipulated that the only form of charge 
which could be levied was the charge for services rendered. For 
insunce, if a ferry service was provided and Government spent 
money for transporting a man from one point of another, than the 
out of pocket expense could be collected. Similarly in case oE an 
expensive tunnel where special facilities or services were provided, a 
charge could be levied. The stand of the Ministry of Transport was 
that an unrestricted levy of tolls on all and sundry would seriously 
inm de the movement of traffic and act as a set-back. Further, the 
difficulty was that if tolls were levied on National Highways, State 
Governments could not be asked to abolish such levy on state roads. 
On the other hand, there was a view that where a bridge was built 
at a large cost it should be possible for the Government which in
vested the money to reimburse itself by way of tolls. U.P. Govern
ment wanted to charge tolls on all bridges including the small 
bridges costing less than Rs. 5 lakhs.

142. The representative of the Ministry of Finance stated that 
his experience was slightly different from that of the Ministry of 
Transport. In United States of America, a very large mileage of 
roads, known as turnpike roads, was financed from the tolls. One 
of the Brooklyn tunnels in New York was also being financed by tolls. 
A big bridge over the river near New Tork had also been financed 
by tolls. He considered that the imposition of tolls should not be 
discouraged so lightly as it had its own advanuges and diadvan 
tages.
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14S. .The. Committee suggest that a study be made in ronsulu 
tion .with the State Governments of the conditions as exist^x in 
different States in India as well as in other foreign countries in this 
respect and that, as far as possible, a uniform policy should be 
followed both in regard to National Highways and State Highways. 
The incidence of tolls should be kept to the barest minimum, and 
only certain specific purposes, care being taken to see that it 
does not, in any way, impede the smooth flow of traffic.
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New Delhi; BALVANTRAY G. MEHTA,
Z7th March, 1957. Chairman,
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APPENDIX I

(A) Statement showing number of tracks and the current rate of motor vehicle tax
ter truck in each State

State

Hate o f motor *The adjuat- 
vehicle tax ment needed 

No. o f per (I4i500 for a uniform The resultant
trucks laden weight) tax at the difTerence in

truck maximum rate revenue 
suggested (2) x(4)

M.V.T.E.C.

I 2 3 4 5

Madhya Bharat 903 1600 — 790 — 713370
Rajasthan 2818 1500 — 690 — 1944420

Madras 8356 1440 — 630 — 5264280

Mysore 1639 1440 — 1032570

Travancore-Cochin 2131 1440 — 630 — 1342530

U. P. . . . 6119 1203 —393 — 2404767

Orisu 2167 1080 — 270 — 585090

Bombay 15061 800 -fio + 150610

Madhya Pradesh 3553 650 -rl6o + 552480

Saurashtra . 1561 520 + 290 -r45^690
West Bengal • 19295 456 ■f355 + 6849725

Askam 4759 450 -K360 +1713240

Bihar 3978 375 ■r435 4-1730430

Hyderabad 3119 214 -59 6 + 1858924
Punjab 3004 810 Mil Nil
Pepsu 1462 200 -f6 io +891820

Delhi 1586  ̂ 200 -r6lO +967460

T otal + 188135*

•The cdling on the baii* recommended by the Motor Vehicle TuaUon Enquiry 
Comminee for a truck of 14,300 lbs. laden weight work* out to Ra. 810/-.
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(B) StattmtHt showing mmber o f busts and the current rate of motor veUele tax per bus
in each State

42

State No. of 
buses

Rate of 
motor 
vehicle 
tax per 

(30 seater) 
bus

•The adjust
ment needed 
for a uniform 

tax at the 
maximum rate 
suggested by 
M.V.T.E.C.

The resultant 
difference in 

revenue 
(2) x ( 4)

1 2 3 4 5

Madras 5541 3600 — 1320 — 7314120
Travancorc-Cochin 1612 3600 — 1320 — 2127840
Mysore 1069 2400 — 120 — 128280
Orissa 661 2320 -^ 0 — 26440
West Bengal 5101 1240 +1040 + 5305040
Bombay 4511 875 + 1405 +6337955
Madhya Pradesh 1211 850 + 1430 + 1731730
Bihar I4I7 843 -f 1437 +2036229
Rajasthan 2158 600 + X680 +3625400
U. P. 3975 540 -f 1740 + 6916500
Saniashtra . 505 500 -i-1780 + 898900
Assam 1220 375 -t-1905 + 2324x00
Madhya Bharat 541 275 ■i-2005 +1084705
Hyderabad 1343 247 •f2033 +  2730319
Punjab I413 219 +2061 + 29x2193
Fep9U 687 219 + 2061 + 1415907

T otal 27722298

*Tbe ceiling on the batit lecoininended by Motor Vehicle Tantion Enquiry 
Committee for a 30 aeater bus works out to Rs. 2.880/-.



Constitution oj the Transport Advisory Council

Functions of the Council.— T̂he functions of the Transport 
Advisory Council will be to make recommendations designed to 
evolve a policy for the development of a co-ordinated transport 
system and recommendations regarding suitable measures for giving 
effect to that policy. /

2. Effect of Council’s recommendations.— (1 ) A recommendation 
of the Council shall not be binding on the Government of India or 
any Part ‘A’ or ‘B’ State Government until it has been accepted by 
such Government by formal intimation of ratification made to the 
Secretary to the Council.

(2) In accepting any recommendation, the Government of Indie 
or any part ‘A’ or ‘B’ State Government may signify that their 
acceptance is subject to a reservation which should be clearly 
explained.

(3) Within two months of the receipt of the recommendation of 
the Council, o Part ‘A’ or ‘B’ State Government shall intimate to 
the Secretary to the Council their acceptance or otherwise of the 
recommendation. In the absence of such an intimation within 
the prescribed time-limit, the Part ‘A’ or ‘B’ State Government shall 
be deemed to have given their assent to the recommendation.

(4) The Government of India or any Part ‘A’ or ‘B’ State Gov
ernment may «t any time resile from any recommendation accepted 
by it. or may make a reservation thereto, by formal intimation to 
the Secretary to the Council.

3. Constitution of the Council.— (1) The Council shall consist 
of—

(a) not more than twenty two members, being officials nomi
nated by the Central Government, who should ordinari
ly include the Hon’ble Ministers in-charge of matters 
relating to Tnansp>ort and Communications, and tiie 
members and Secretary of the Central Board of 
Transport;

(b) not more than four members, being officials nominated by
the Government of each of the Part ‘A’ and ‘B’ States 
who should ordinarily include the Hon’ble Minister 
in-charge of matters relating to Transport and/or 
Communications;

(c) not more than one member being official nominated by
the Government of each of the Parts ‘C’ and *D’ States 
excepting Himachal Pradesh and Vindhya P rad e^  who 
will nominate not more than two members each.

APPENDIX II
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(2) The Hon’ble Minister in-charge of Transport at the Centre 
shall be the Chairman of the Council and an officer appointed by 
the Government of India shall be the Secretary.

4. Meetings.—(1) The Coimcil will meet once a year at a place 
and on e  date to be appointed by the Chairman.

(2) Additiomd meetings may be convened by the Chairman at 
any time or place.

(3) Not less than three months* notice shall be given by the 
Secretary of every annual meeting. As long notice as may be possible 
shall be giv«i of additional meetings.

5. Agenda.—(l)The Agenda for a meeting shall contain such 
matters as the Chairman may direct.

(2) A State Govemm«at wishing to have any matter discussed 
at an ordinary meeting may intimate the fact to the Secretary at 
any time not later than one month after the date of the meeting has 
been intimated to the State Government. The inclusion of such 
matter and the precise form in which it is to be expressed shall be 
at the discretion of the Chairman.

Explanatory Note.—It is not reasonable to expect State Gov
ernments invariably to formulate their proposals for dis
cussion before the date of an ordinary meeting has been 
announced. Whenever possible, more than the three 
months’ notice r^ u ired  tmder sub-rule (3) of rule 4 will 
be given. But it must be recognised that if only three 
months' notice is possible and State Government do not 
forward their proposals until notice has been received, it 
may not be possible for the Secretary to send out papers 
covering such proposals as required by sub-rule (3) of 
rule 5. As far as possible, therefore, important propo
sals should be sent to the Secretary as soon as they are 
ready and without waiting for the date of the meeting 
to be fixed.

(3) The «tgenda for all annual meetings, together with all 
relevant memoranda and other papers shall be despatched by the 
Secretary so as to reach members not less than two months before 
the meeting.

(4) Nothing in this rule shall prevent the Council from deciding 
to discuss any matter of which notice as above provided has not 
beoi given.

6. Voting.— (1) The decision of the Council shall be by votes.
(2) On matters relating to policy for the development of a 

co-ordinated system of transport and suitable measures for giving 
effect to such policy, no recommendation shall be regarded as adopt
ed by the Council unless it is supported by not less than two thirds 
of votes cast.

(3) On other matters, the decision of the Council shall be by a 
simple majority of the votes cast, and in the event of the votes being 
equidly divided, the Chairman shall have an additional or casting 
vote.
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(4) The Central Government shall have forty votes, cach Part 
‘A' and ‘B* Stale ten votes, Himachal Pradesh five votes, Vindhya 
Pradesh live votes and each of the rom&ining Part ‘C* and ‘D’ States 
two votes.

7. Powers of Chairvuin.—^The Chairman shall have all necessary 
powers to supplement these rules and to give ru ling  for the orderly 
and prompt despatch of the business of the Council.

8. Minutes,—(1) The minutes or proceedings of each meeting 
shall be prepared as soon as may be by the Secretary and shall be 
authenticated by the Chairman. Copies shall be furnished to all 
members «nd State Governments.

(2) The minutes or proceedings of the Council shall be confi
dential documents, but the Chairman may issue such press com* 
muniques in regard thereto as he may think fit.
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A P P E N D IX  n i

Summary of conclusions arrived at the fifteenth meeting of the 
Transport Advisory Council held at New Delhi on the 6th and 7th

February, 1956.

Item No. 1— P r o g r e s s  m a d e  i n  t h e  i m p l e m e n t a t i o n  of t h e  r e c o m 
m e n d a t i o n s  OF t h e  1 4 th  m e e t i n g  of t h e  T r a n s p o r t  
A d v is o r y  C o u n c i l  h e l d  o n  t h e  3 rd  a n d  4 t h  N ovember, 
1954.

The progress was noted.

Item No. 2— C o n s i d e r a t i o n  o f  t h e  r e c o m m e n d a t io n s  m a d e  b y  t h e  
P o l i c y  C o m m i t t e e s  o f  t h e  T r a n s p o r t  A d v is o r y  C o u n c i l  
i n  r e g a r d  t o  t h e  a d j u s t m e n t  o f  f r e i g h t  c h a r g e s  o n  
p e t r o l .

The Council agreed with the recommendations made by the Con
ference of State Transport Commissioners/Controllers and decided 
to drop the proposals made by the Policy Committee in regard to 
equalisation of petrol prices.

Item No. 3— C o n s i d e r a t i o n  o f  t h e  r e c o m m e n d a t io n s  o f  t h e  C o m 
m i t t e e  OF t h e  T r a n s p o r t  A d v is o r y  C o u n c i l  r e g a r d in g
THE LEVY OF OCTROIS SO AS TO FACILITATE FREE FLOW OF 
GOODS THROUGH TOWNS.

The Council accepted the recommendations of the Conference of 
State Transport Commissioners, Controllers held in August, 1&55. 
that the system of issuing transit permits for vehicles on payment 
of a nominal fee and providing an escort, wherever possible, should 
be adopted by all States. It was <also agreed that the transit fee 
charged should not be a source of revenue for the municipalities and 
that no transit fee should be charged from passenger vehicles. The 
Council, however, recommended that the fee charged should be 
limited to a maximum of Re. 1 per goods vehicle and not Rs. 2 as 
suggested by the Conference of StiBte Transport Commissioners/ 
Controllers.

Item No. 4— C o n s i d e r a t i o n  o f  t h e  r e p o r t  o f  t h e  T e c h n i c a l  C o m 
m i t t e e  OF t h e  C o u n c i l  r e g a r d in g  m e a s u r e s  f o r
ENCOURAGING THE OPERATION OF MOTOR TRANSPORT ON
e l e c t r ic it y .

The Council agreed with the recommendations made by Its Techni
cal Committee that a sur%*ey should be conducted by the Govern
ments of Bombay and Madras with a view to determine whether 
operation of buses on electncit^ was cheaper than the operation of 
buses on diesel ofl.
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Item No. 5— S e t t i n g  u p  o f  a n  a d  h o c  C o M M rrrE E  t o  a d v i s e  o n  t h e
REORGANISATION OF TRANSPORT ADMINISTRATION IN THE

S t a t e s .

The Council recognised the need for re-organisation of Transport 
Adminisration in the States and recommended that the Government 
of India should take early steps to set up ad hoc Committee to go 
into this question.

As regards the terms of reference oi the Committee, the Covmcil 
felt that this Committee should confine itself to the question of 
re-organisation of Transport Administration and that the question of 
the review of the working of the State Transport Undertakings, in 
order to assess whether the departmental operation or management 
through a Corporation was better, should be examined further in 
consultation with the Planning Commission and, if necessary, another 
expert committee should be set up for this purpose.

Item No. 6—M o d e l  p r i n c i p l e s  f o r  d r a w in g  u p  r e c i p r o c a l  a r r a n g e 
m e n t s  FOR INTER-StaTE OPERATION OF TRANSPORT VEHICLES.

The Council opproved of the model principles for drawing up 
reciprocal arrangements for inter-State operation of transport vehicles 
recommended by the Conference of State Transport Commissioners/ 
Controllers. A copy of the model principles, as approved by the 
Council, is attached as an Annexure.

Item No. 7— C o n s i d e r a t i o n  o f  t h e  r e c o m m e n d a t i o n s  o f  t h e  T a x a 
t i o n  E n q u i r y  C o m m is s io n  r e g a r d in g  t a x e s  o n  M o t o r  

v e h ic le s .

The Council felt that as several recommendations mnde by the 
Taxation Enquiry’ Commission concerned the State Governments, the 
question of considering and implementing these recommendations 
should be left to the State Governments who should take early steps 
to initiate action on these recommendations. So far as the recom
mendations concerning the Centnal Government are concerned, Ae 
Council recommended that action on these should be initiated by the 
Ministry of Transport who would, no doubt, consult the State 
Governments, where necessary.

Item No. 8—P r i n c i p l e s  o f  t a x a t i o n  o f  m o t o r  v e h i c l e s  a n d  f i x a t i o n  
OF c e i l i n g s .

The Council agreed that the basis of taxation on motor vehicles 
should, as far as possible, be uniform as, in fact, it was by end large— 
and that a ceiling should be fixed for the total incidence thereof. As, 
however, the representatives of the State Governments desired to be 
given more time for consideration of this proposal, the Council 
decided to defer a decision on this item.

Item No. 9— D o u h le  t a x a t i o n  o f  m o t o r  v e h i c l e s  b y  d i f f e r e n t  S tates.

The Council accepted the principle of single point taxation tand 
recommended that, keeping in view this principle, the States should 
try to come to mutual agreement in regard to the operation of rnr»t̂  
vehicles on inter-State routes.
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Item No. 10— D e s i r a b i l i t y  o f  im p o s in g  a  s i n g l e  d i r e c t  t a x  i n s t c a o  
OF s e v e r a l  t a x e s .

On the desirability of imposing a single direct tax in place of 
several taxes payable to different taxing authorities of the States by 
the operators and the collection of these taxes by a single authority^ 
the Council felt that this matter should be left to the State 
Governments to decide.

Item No. 11—D i f f e r e n c e  i n  t h e  c o s t  o f  o p e r a t i o n  o f  m o t o r  v e h i c l e s  
ON d i f f e r e n t  c l a s s e s  o f  r o a d s  a n d  s t u d y  o f  e c o n o m y  or 
ROAD im p r o v e m e n ts .

The Council noted the progress made by the Road Transport 
Operation Costs Committee in the study of cost of operation of motor 
vdiicles on different classes of roads and the economy of road 
improvement
Item No. 12—P r o p o s a l s  f o r  l e g i s l a t i o n  f o r  t h e  p r e v e n t io n  a n d  

r e m o v a l  o f  e n c r o a c h m e n t s  o n  N a t i o n a l  H ig h w a y s .

The Council discussed the draft bill on prevention and removal 
of encroachments on National Highways and decided that, as the 
matter required careful consideration by the State Governments, 
some more time should be given to them to send their views on the 
Bill.

Item No. 13.— C o n v e r s io n  o f  p r o f e s s i o n a l  t y p e  ( p u b l i c  c a r r i e r )
BULLOCK c a r ts  w rF H  IRON TYRES INTO PNEXTMATIC TYRED CARTS.

The Council recommended that the Ministry of Transport should 
work out a pilot scheme for conversion of professional type (public 
carrier) bullock carts with iron tyres into pneumatic tyred carts. 
The State Governments agreed that they would consider the ques
tion of subsidising the proposed conversion provided the Centre als* 
made some funds available.

Item No. 14.— DevojOpm en t  o r  Inland W ater T ransport.

The Council noted the progress made in the schemes for the deve
lopment of inland water transport in the country.

Non-agenda items:
15. Relaxations m  the provisions of the Code o r  PRXNapucs an»  

P ractice in  the regulatiom o r  motor transport.

The question of further relaxations in the Code of Principles and 
Practice in the regulation of motor transport was considered. Some 
of the State Governments pointed out that as the Railways were 
not in a position to lift all the goods offered to them, the restrlc* 
tions em v isa^  in the Code were unnecessary. The Council agreed 
that relaxations of the Code could be considered in relation to 
specified routes or areas and recommended that the States should 
send pn^xtsals for relaxations in respect of such routes/areas to the 
Ministry of Transport who in consultation with the Ministry of 
Railways, would decide the matter.
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16. F h x in g  o f  va c a n cies  in  t h e  T e c h n ic a l  C o m m h t e e  o f  t h e

T r a n spo r t  A dvisory  C o u n c il

Sarvashri T.C.S. PUlai, Director of Transport, Travancore- 
Cochin, and N. Lakshman Rau, General Manager, Mysore Govern
ment Road Transport Services, were nominated to the T ech n i^  
Committee of the Transport Advisory Comicil in the vacancies 
caused by the transfer of Sarvashri K. P. K. Menon, Transport Com
missioner, Madras, and A. Visvanath, General Manager, Mysore 
Government Road Transport Services.
17. S ta n d a r d isa tio n  o f  b u s  body  d e s ig n s .

The need for standardisation of bus body designs was recognised. 
As, however, this matter was already engaging the attention of the 
Technical Committee of the State Transport Undertakings, it was 
decided to await its report. It was also agreed that the recommen
dations of the Technical Committee should be considered both by 
the conference of the State Transport Undertakings and the con
ference of the State Transport Commissioners/Controllers. The 
decisions taken at these conferences should be placed before the 
Council.
18. R e v is io n  o f  t h e  7t h  S ch ed u le  o f  t h e  M otor  V e h ic l e s  A ct , 1939.

The Council agreed that until the Motor Vehicles (Amendment) 
Bill becomes law, instead of the Seventh Schedule to the Motor 
Vehicles Act, 1939, which is proposed to be omitted, a liberalised 
schedule of loading capacities, worked out in consultation with the 
tyre companies, should be circulated to the State Governments toe 
their guidance during the interim period.
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ANNEXURE
Model principles for drawing up reciprocal arrangements for inter* 

State operation of transport vehicles.

A. Passengers Transport—General Principles
1 . Tnter-statal routes for stage carriages carrying passengers shall 

mean the roads connecting the main nearest traffic points on either 
side of the border, penetration by passenger transport of either 
State into the other State being restricted up to the aforesaid 
traffic point unless otherwise mutually agreed in any particular case 
or cases.'

2. The route mileage on all the inter-statal routes shall be 
equitably divided between the two States.

3. As far as possible each route shall be exclusively, operated 
by one of the two States.

4. Both the States will make arrangements for booking of 
through traffic feeding into the traffic points on either side.

^  The number of buses to be operated on any route shall depend' 
upon the volume of traffic available and will be fixed by mutual 
agreement between the Transport Commissioners of the two States.

6. No tax shall Jje payable by the permit hokiers of one State 
to the other State. (This will be modified in the light of the general 
decision on the question of double taxation).

7. The maximum fare chargeable for the mileage in the territory 
of each State shall be calculated at the rate prescribed by the State 
concerned. Notice of any change in the rates of fare shall be given 
by either State to the other at least one month in advance.

S. On inter-statal routes in respect of which arrangements have 
been made nominee of either State may run extra buses after the 
departure of the last bus on any day if excess of passenger traffic 
so requires. Such extra buses shall also be exem pt^ from taxation 
in the other State. The respective State shall decide how much 
extra buses may be apportioned between its nominees:

- Provided that this arrangement under clause 8 shall be reviewed 
after every six months or such other period as may be mutually 
agreed.

B. Public Carriers.
9. The Transport Commissioners of the two States shall decide 

the number of public carrier permits to be given on any intcr-statal 
route or a group of such routes, or in a zone comprised of defined 
'areas of the two States having regard to the volume of traffic 
available, lliey  shall also decide the number of permits to be
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allotted to each State having regard to the respective mileage tit 
the two States in the route or zone concerned. The number of 
vehicles allotted to each State shall be registered in the respective 
State. Inter-statal permits issued under this clause by either of the 
two States shall not be used for transport of goods between two 
points in the reciprocating' State.

’ 10. The holders of public carrier permits issued to the number 
specified in accordance with the last preceding clause shall pay the 
difference in the tax to the State when the taxation is higher. The 
Transport authorities of the other State ^ a l l  countersign the per
mit only after they are satisfied about payment of such difference.

C. Private Carriers

11. Private carrier permits of one State shall be countersigned 
by the transport authorities of the other State without payment 
of any tax or fee, provided that such permits should be given only 
for honafide private carriage.

D. Temporary Permits

12. In urgent cases temporary permits for period not exceeding 
fifteen days may be issued by the transport authorities of one State 
without previous consultation with the corresponding authority of 
the other State. Information regarding these permits shall be given 
by the transport authorities of the State issuing the permit to the 
corresponding authority of the other State. But the first named 
authority shall ensure that the tax of the other State has been paid 
in advance. A fresh temporary permit shall not be issued to the 
same party without the concurrence of the other State transport 
authority or except in pursuance of general principles settled in 
this behalf by the two State transport authorities. The maximum 
period for which a temporary permit may be issued may be fixed 
after mutual consultation.

13. To encourage tourist traffic the Transport Commissioner 
may agree to contract carriage permits being issued in respect of 
prescribed routes on the basis of taxation of only the State issuing 
the permit. Intin^ation of every such permit issued shall imme> 
diately be given to the corresponding authority of the other Stale. 
This arrangement shall be subject to review every six months. The 
maximum period for which permits may be issued under this clause 
may be fixed by mutual agreements. The routes need not be fixed 
by mutual consultation in advance but the particulars of the 
journey including the places to be visited and the period of the 
journey shall be specified in each permit, and it will also be men- 
tioned that there will be only one return trip.

14. 'iTie Transport Commissioners of the States concerned may 
prew nle the necessary forms and other details for eivine effect 
to the arrangements in the last two prescribing clauses
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E. General
15. The reciprocating States will accord recognition to tax 

tokens, registrations, conductors licences, public service vehide 
authorisations and certificates of fitness etc. in respect of transport 
vehicles plying or to be plied on routes operated by the nominees 
of the States under this arrangement

16. The nationalised transport of either State shall give to flie 
«fher faculties in respect of use of depots, workdiops, etc., on pay- 
m ent
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Mature of work handled in the Transport Wing of the Ministfy of
Transport

1.. General Section.—All general and co-ordination problems. 
All work relating to the United Nations Transport and Commxmica- 
tions Commission. Inland Transport Committee of the Economic 
Conunission of Asia and the Far East. Technical Assistaace 
Schemes. Preparation of the Anmial Report of the Ministry of 
Transport. Residual work relating to the late Railway Priority 
Organisation. Parliamentary work concerning the Ministry Budget, 
co-ordination work, Hindi translation.

2. Establishment Section.— Âll establishment and accounts work 
of the Ministry (H.Q.).

3. Ports I Section.—Administration of Ports Acts relating to 
statutory Port Trusts. Establishment matters relating to the major 
ports of Madras, Bombay and Calcutta. Finance including budgets 
of Port Trusts. Appointment of Trustees. Framing and amend
ment of Port rules and bye-laws. Fixation and revision of port 
charges. Proposals for floatation of loans. Acquisition and leases 
of port properties. Miscellaneous references regarding the inter
pretation of the existing Port Trust Acts. Labour problems con
cerning Ports of Bombay, Calcutta and Madras.

Sanctions to encroachments on the fore-shore of the River Hooghly 
and assessment and collection of rent for such encroachments. Pro
vision of steel and cement for port development schemes. Residual 
work relating to port equipment obtained for use at the major 
ports during the War. Assistance in the supply of essential 
materials required by the ports of Bombay, Calcutta and Madras.

4. Ports II Section.—Administration of the Indian Ports Act, 
Madras Outports Landing and Shipping Fees Act as applied to 
Cochin Port and Bombay Landing Wharfage Fees Act, as applied 
to the existing port of Kandla. Budget and establishment m attos 
relating to the ports of Cochin and Kandla. Fixation and revision 
of port dues and charges. National Harbour Board. Annual Con
ference of heads of major ports. Development of Kandla as a 
major port and other connected matters. References relating to 
Vizagapatnam port. Development schemes relating to major ports 
of Calcutta, Madras, Bombay, Cochin and Kandla. Administration 
of minor ports in the Part ‘C’ State of Kutch. Development of minnr 
ports—co-ordination and laying down of policy. Construction of 
pier at the port of Pondicherry.

5. Ports III Section.—Development of the township of Gandhi- 
dham and matters connected with the lease deed executed with the 
Sindhu Resettlement Corporation. Development of inland water 
transport. Administration of the Ganga-Brahamaputra Water 
Transport Board.

APPENDIX VI
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6. Transport Section.—^Administration of the Motor Vehicles Act, 
1939; Administration of the Road Transport Corporations Act, 1950; 
Road-Rail Co-ordination; Insurance of motor vehicles against third 
party risks; taxation of motor vehicles; International Conventions 
on Road Traffic; Road Signs and Signals; Formation of Statutory 
Road Transport Corporations; Financial participation by Railways 
in road transport vmdertakin^; Working of the State Road Trans
port Undertakings; Motor Vehicles Statistics; Measures for'promot
ing road safety; Transport Advisory Coimcil; Technical Committee 
of the Transport Advisory Council; Meetings of the Transport 
Commissioners/Controllers; Conferences of the State Transport 
Undertakings; Study Group on Transport Planning; Carriage of 
wiaHs in stage carriages; Welfare of transport personnel; Code of 
Principles and Practice in the regulation of motor transport; 
Development of producer gas as motor fuel; Bus body designs, etc.

7. Transport {Legislation) Section.—^Motor Vehicles Legislation 
and administrative vigilance.

8. T.A.G. Section.—^Administration of the Delhi Road Transport 
Autoority Act, 1950. Delhi Road Transport Authority Advisory 
Council. Budget of the Delhi Road Transport Authority. Rules and 
Regulations under the D.R.T.A. Act, 1950. Delhi Tramways £ind 
Trolley buses. Secretariat work relating to the Central Board of 
Transport and the Standing Committee of the Central Board of 
Transport. Winding up of the accounts of the civil transport and 
petrol rationing schemes. Statistics relating to consumption of 
motor spirit and motor vehicles imported, assembled and distribut
ed in the country. Co-ordination of civil transport vehicle require
ments with the development of automobile industry in India. 
Import and export of motor vehicles and spare parts, Residual work 
of the sTaflf car pool.

9. Tourist Traffic Section.—Development of tourist traffic both 
internal and external. All legislative matters relating to tourism. 
Five Year Plan. Meetings of Tourist Traffic Advisory Committees 
and Regional Tourist Traffic Advisory Committees. Recojinitlon of 
travel agencies. Hotels, dak bungalows and rest houses. Passports, 
Visas, T.I. Cards, Registration, Customs and health formalities. 
Shikar Agents. Buddha Jayanti. Monthly reports from R.T.O., 
T.R.I.O., T.I.O.S. and Government of India Tourist Offices. Tourist 
traffic statistics. All miscellaneous questions relating to tourism, 
tourist traffic to Kashmir. International Conferences on tourism 
and all references relating to U.N.O. and its agencies and all other 
foreign references. Improvement in train timings and provisions of 
retiring room facilities. Taxis and road connections etc. Supply 
of material for inclusion in reports e.g. annual reports of Ministry, 
and President’s Address, etc. onducted tours. Establishment of 
tourist bureaux. Development of tourist centres. Periodical re
turns. Training of guides.

10. Tourist Administration Section.—^Administration work relat
ing to the Tourist Offices. Appointments in Tourist Offices. Budget 
Work of the Tourist Traffic Organisation. Delegation of financial 
and other powers to Tourist Officers. Opening of new T^ourist 
Offices in India and abroad. Reports and returns to be received 
from Tourist Officers. Periodical inspection of Tourist Offices.
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11. Tourist Publicity Section.—^Preparation of tourist literature 
such as guide books etc. Issue of advertisements, articles, news
letters bearing on tourist trafBc and travel magazine. Participating 
in exhibitions, fairs etc.

12. Mercantile Marine (A) Section.—Directorate General of 
Shipping, Bombay; MercantQe Marine Department, Bombay; Ship
ping Office, Bombay; Mercantile Marine Department, Madras; 
Merchantile Marine Department, Calcutta; Shipping Office, Calcutta; 
Seamen’s Employment Office, Calcutta/Bombay; Recruitment and 
t r a in in g  of surveyors; General orders circulars etc. relating to Estt:; 
Miscellaneous matters relating to Mercantile Marine Estt. etc.; 
Mercantile MaHnp Administration at Visakhapatnam; Mercantile 
Marine Administration at Cochin; Budget; Re-appropriation, sur
renders and appropriation accounts; Carriage of Goods by Sea Act; 
Bills of Lading; Territorial Waters; Pilgrim Ships; Recognised 
Chambers of Commerce etc.; Flags to be flown by ships; Legislation; 
.Exemptions granted by the D.G. Shipping; Indian Ports Act;.Inland 
Steam Vessels Act; Complaints against shipping companies; Com
monwealth Shipping Committee; Pocket appointments; Personnel 
on ships; Magistrates, Assessors, Scientific references and other 
officers appointed under I.M.S. Act; Statistical tables relating to the 
working of the unberthed passenger ships at the various ports and 
number of passengers leaving various ports; Import and export of 
shipping materials; Wireless Telegraphy; Obstructions in Fairways 
Act; Wrecks, Salvages, Assistance to vessels in distress; Foreign 
Shipping; Survey Questions; Load Line; Constructions of ships; Oil 
Pollution of navigable waterways; Brussels Maritime Conventions: 
Safety Conventions; International Code of Signals; International 
Sanitary Convention; International Labour Office, Carriage of 
Dangerous Goods, Shipment; Life Saving appliances; Approval of 
Fire Extin^ishers’ Appliances and other equipment on vessels; 
signal of distress; consular instructions; Deck Passengers’ Traffic; 
United Nations work relating to shipping; Marine Survey of India; 
Collision Regulations and Navigation Lights; Grain Cargoes; Tour 
Notes; Fees; Certificates of Competency for foreign going and home 
trade ships, examination of Masters, Mates and Engineers; Regis
tration of Vessels, Tonnage measurement, Signal Letters. Transfer 
of Registry; Detention of Vessels; Fishing; Defensive equipment on 
ships; Corrections to the code of storm warning signal for use at 
Indian Maritime Ports; Provision of port facilities; Prize ships; 
Births and deaths of passengers on board ships.

13. Mercantile Marine (S) Section.—^Expansion of Indian ton
nage in Coastal and Overseas trades; Shipping Corporations; Deve
lopment of sailing vessels industry; Grant of loans to Tnflian ship
ping Companies; Medical examination of Seamen; Recruitment nn<< 
^charge of Seamen; Travel facilities for Seamen; Fixation of 
freight rates in the coast; Administration of the Control of Shippine 
Act, 1947; Operation of Shipping services between Indian «««< 
foreign coimtries; Statistics relating to Shipping; Parliament ques
tions relating to the above.

14. M^cantile Marine (T) Section.—Administration of three
^ 1.4 Establishments at Oalcutta, Visakhapatnam and

N avls^i. Administration of the Training Ship ‘Dufferin’. Admi*
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nistration of the Directorate of Marine Engineering Training at 
Calcutta and Bombay. Administration of the Nautical and Engi
neering College, Bombay. Administration of Seamen’s Welfare 
Offices in Bombay, Calcutta, Australia and the U.K. Payment of 
compensation to seamen who were injured or died by enemy action 
during the 2nd World Wail. Light-house Department (a) Adminis
trative control of the Light-house Department at Headquarters and 
the offices under its control at Bombay, Calcutta, Madras and 
Jamnagar, (b) Maintouince of accounts of that Department on 
commercitd lines.

15. Mercantile Marine (L) Section.—^Work connected with the 
consolidation and revision of laws relating to Indian Merchant 
Shipping, and the enactment of Indian Merchant Shipping 
(Amendment) Bill, 1956.

16. O.&M. Section.—O. &M. work in the Ministry, Directorate 
Geaeral of Shipping and Lighthouse Department.
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A P P E N D IX  V n

Establishment and functions of the Roads Wing of the Ministry o f
Transport

This Organisation was created as a result of a recommendation 
Twarfo at the conference of Chief Engineers of the then provinces 
and major States which met at Nagpur in December, 1943 to advise 
on post-war road development in India. It was to administer the 
Central Road Fund and other funds approved by the Centte for 
the development and maintenance of national highways and other 
State roads and coordinate the road policies of the Centre and the 
States. On the technical side the organisation wsis to function also 
as a Central Designs Office and act as a repository of technical in
formation on roads and bridges.

The Roads Wing consists of 10 Secretariat or non-technicsil sec
tions including one Central Registry & Issue Section and 6 technical: 
sections. The functions of each of these sections are described 
below:—

1. Planning Section {Secretariat).—^This section deals with, 
general questions of planning and co-ordination of road develop^ 
ment in India including the Five-Year plans for national h ighw ay  
and other roads in the central sector, i.e., the West Coast Road in 
Madras and Bombay States, the Passi-Badarpur Road in Assam, the 
Dhar-Udhampur Road in the J. & K. State (including the fixati(»k 
of the route alignments of these roads) and roads (other than, 
national highways) under the charge of the Central Public Works 
Department in Sikkim; Central aid scheme for the development of 
roads of inter-State or economic importance and of roads serving 
tourist centres; Requests of States for assistance for development 
of border roads; References from the Ministry of Defence regarding 
development and maintenance of roads of military importsnce; 
yearly and half yearly progress reports to Planning Commission on 
national h i^w ays and o&er Centrally aided road schemes; the 
road aspect of problems of coordination of transport; problems of 
road finance and taxation of motor vehicles with reference to the 
need for funds required for road development; proposals for th e  
expansion of the existing national highway system; proposals for  
legislation relating to national highways i.e., for the doclarati<Ht ' 
and administration of national highways, for the prevoition of 
ribbon development alongside national highways and the levy of 
betterment fees on land benefiting from their development, 
acquisition, etc., proposals of States for legislation regarding roads, 
e.g., legislation on the lines of the Model Highway Bill circulated 
by the Centre to States for the prevention of ribbon devdopment 
r fo n g s id e ^ d s  etc., legislation for the regulation of fe rr ic  and

Ceil*v a l Road Fund, mcluduig question of converting it into a statutorr 
fund; general question of financial to fcr load
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development; training of Indian Road Engineers abroad under &e 
U,N. and other various technical assistance progranunes, e.g. the 
Point 4 Programme, the Colombo Plan, etc., and training of foreign 
highway engineers in India; requests from foreign countries for 
services of experts in highway and bridge construction; training of 
State Engineers in standards and designs in the Roads Wing; advice 
to Commimity Projects Administration on road construction and 
maintenance; References from the Ganga-Brahmaputra, Central 
India, and Northern India River Commissions regarding flood 
problems in relation to roads; road problems for discussion at meet
ings of the Transport Advisory Council; Convening of meetings of 
Chief Engineers of States to discuss questions affecting national 
highways and other roads, participation in International Organisa
tions connected with highway problems like the International Roads 
Congress, the Inland Transport Committee and Highway Sub-Com
mittee of ECAFE, etc., question of decking of railway bridges for 
road traffic; general questions of construction of combined road and 
r a il bridges across rivers and of construction of road over-bridges 
or under bridges across railway lines and apportionment of cost; 
grant of loans to State Governments and local bodies to enable 
them to meet their share of cost of construction of over or imder- 
bridges in place of existing road-rail level crossings; O. & M. work 
of the Roads Wing.

2. Works I & Works II Sections (Secretariat).—^These sections 
deal with projects for the development of national highways in
cluding the construction and improvement of bridges over rivers 
and over or imder bridges at rail crossings on national highways. 
The first section deals with projects in the Northern and Central 
Zones; while the second section deals with projects in the Southern 
and Eastern Zones. In addition, the Works I section deals with 
policy questions relating to the development of national highways, 
e.g., rate of agency charges payable to State Governments for 
development and maintenance of national highways, question of 
liability for links to national highways situated within large cities 
or towns, levy of tolls or other fees or charges on national highways, 
preparation of detailed programmes for development of national 
highways, etc.

Development and maintenance of national highways.
Under the National Highway scheme detailed estimates and 

plans for the development of national highways, including the 
construction and improvement of bridges, are to be submitted to 
the Central Government for their prior technical approval and 
financial sanction. The term “technical approval” connotes that the 
particular project is administratively approved and that it is also 
generally soimd from the technical point of view.

In order to give relief to the Senior Technical Officers of the 
Hoads Wing, the Engineer Liaison Officers posted to the various 
States have been delegated powers to cotmtersign estimates up to 
a l i ^ t  of Rs. 40,000/- only. In these cases, if the estimate is coun
tersigned by the Engineer Liaison Officer and has been accepted 
by the State Chief Engineer, technical approval and financial sanc
tion is given by the Central Government without any detailed check 
by the Roads Wing. Should the estimate as passed by the Engineer
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Liaison Officer be not acceptable to the State Chief Engineer, the 
estimate as approved by the State Chief Engineer is examined in 
detail by the Roads Wing before technical approval and financial 
sanction is given. All other estimates are, of course, subjected to 
detailed scrutiny in the Hoads Wing. For this purpose the Works 
Sections work in close cooperation with the technical sections con
cerned, viz., the Projects, Bridges, Road Standards and M.P. Sections.

After scrutiny of the estimates, the concurrence of the Ministry 
of Finance is obtained in the case of estimates amoxmting to more 
than Rs. 2 lakhs. The Ministry of Finance have delegated powers 
to the Roads Wing to give financial sanction to works estimated to- 
cost up to Rs. 2 lakhs.

After technical approval and financial sanction is accorded to the 
estimate for a work, the executive agency concerned can invite 
tenders for the work and accept the selected tender themselves un> 
less the estimated cost of the work at the tender rates exceeds the 
estimated cost of the work as sanctioned by the Government of 
lAdia, beyond the permissible limit (vide the penultimate sub- 
paragraph below) or the tender involves material alterations in the 
desi^s and specifications approved by the Centre, in which case 
the prior approval of the Central Government is required to the 
acceptance of the tender by the executive agency.

Monthly progress reports on approved works are also required 
to be submitted to the Roads Wing in the prescribed forms. These 
are examined in consultation with the technical sections concerned 
and the Budget Section and action taken to remove any difficulties 
during execution, e.g., non-availability of materials and plant, short
age of laboiu:, etc.

Where excesses of more than 10% of a sanctioned estimate or 
more than Rs. 25,000/- in amount are anticipated or occur, revised 
estimates have to be submitted by the State concerned for the 
technical approval and financial sanction of the Central Govern
ment.

Where a scheme sanctioned by the Central Govemrilent is com
pleted, the executive agency is required to submit a completion 
report. This report, on its receipt, is examined in consultation with 
the technical sections concerned and the Budget Section.
Question of acceptance of liahility for national highway links within

large towns or cities
The acceptance of liability by the Central Government for the 

development and maintenance of national highways did not auto
matically cover links within large towns and cities (cities ?nd towns 
having a population of 20,000 or more). The extent to which the 
Central Government have decided to accept liability for such ifnlrg 
is indicated in the Ministry of Transport letter No. PL-13 (7)/51, 
dated the 16th February, 1954, to , the States. The Central Govern
ment have subsequently informed the States that this liability will 
be accepted by the Centre with effect from the 1st April, 1956, la  
respect of any State which is willing to accept the scheme outlined
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In the Transport Ministry’s letter dated the 16th February, 1954. 
quoted above. Proposals for the development and maintenance of 

highway links within large towns and cities under that 
scheme will be dealt with in the works 'sections.

Maintenance of National Highways
Abstract particulars of estimates for the maintenance of national 

highways are submitted by States every year in the prescribed form 
and after they are scrutinised in consultation with the projects 
Section, the annual maintenance grant to the State is determined. 
Estimates for major special repair or flood damage repair works are 
also submitted by States, wherever necessary, and if as a result of 
examination of the estimates any additional maintenance grant is 
justified, it is sanctioned.

Tolls or other imposts on National Highways
The Works Sections are having under constant review cases of 

levy of tolls or other imposts on national highways in the light of 
the policy decision quoted in para 140 of the Report.

3. Works III Section {Secretariat).—This section deals with the 
Central Road Fxmd Policy and projects financed from the Central 
Road Fund and projects relating to selected roads and bridges in 
States financed entirely by the Central Government i.c. the Passi- 
Badarpur Road in Assam, the West Cosist Road in Madras and 
Bombay States, and the Dhar-Udhampur Road in the J. & K. State.

4. "Works IV Section (Secretariat).—^This section deals with plans 
and projects for (a) the development of roads (other than national 
highways) in the Part *C’ and Part ‘D’ States and roads (other than 
national highways) in the NEFA and (b) projects for the develop
ment of roads (other than national highways) under the charge of 
the Central P.W.D. in Sikkim and roads of inter-State or economic 
importance in States included in the Central Aid ]^ogramme of 
Rs. 21 crores.
Central Aid Programme for the development of roads of inter-State 

4 or economic importance
AU estimates for the works included in this programme require 

the prior technical approval and financial sanction of the Govern
ment of India. The procedure for dealing with projects requiring 
such technical approval and financial sanction is the same as that 
prescribed for national highway projects.

5. Budget Section.—^The section deals with the budget and 
accounts of the Central Road Fund, including the distribution of the 
annual revenue of the fund between the Allocation Accoimts of the 
various States and the Ordinary Reserve and allotments of funds to 
States frofai their allocations for expenditure on approved schemes; 
the budget and accounts of national highways and allotment of fimds 
for individual major works, minor works, and works of
and special repairs on national highways; the budget and accounts 
relating to roads other than natiotial highways in Kutch, Manipur, 
Tripura, the Andamans, Sikkim and N.E.FA., and allotment of funds 
for individual major works, minor works, and works of maintenance



and special repairs on these roads; the budget and accounts relating 
to the development of the Passi-Badarpur Road, the West Coast 
Hoad, and the Dhar-Udhampur Road and allotment of funds for in
dividual major and minor works on these.roads, the budget and 
accounts re la t in g  to schemes from the special provision approv^ by 
the Planning Commission for the development of roads of inter
state or economic importance and allotment of funds for individual 
major works and minor works x>n such roads; procedure for the 
adjustment of the expenditvire incurred on the various schemes, etc.; 
quarterly expenditure reports submitted by various Accountants 
General or Comptrollers In respect of all these works; 
maintenance of expenditure and other registers; and the annual 
appropriation accounts relating to the various demands pertaining 
to the Roads Wing other than the accounts relating to the establish
ment (headquarters budget) of the Roads Wing.

The preparation of the budget estimates relating to national 
highways and other roads with which the Budget Section is con
cerned, is done in consultation with the various States and the 
Works Sections in the Roads Wing. After the budget is voted by 
Parliament, the approval of the Departmental Finance Committee 
is obtained to the expenditure proposed to be incurred during the 
financial year on the construction or improvement of national high
ways and other roads provided for in the budget, other than schemes 
chargeable to the Central Road Fund. Allotments for individual 
major works and minor works are made after they are financially 
sanctioned and these allotments are reviewed from time to time.

Provision for capital expenditure on roads in the Part ‘C’ States 
with legislatures is made in the budgets of the States themselves. 
Financial assistance by way of loan is, however, given by the Central 
Government to these States for meeting their capital expenditure, 
including expenditure on roads. Necessary provision for this 
purpose is made in the Central Budget and the administrative Minis
try concerned, viz., the Ministry of Home Affairs, consults the 
Ministry of Transport in regard to budget provision for roads and 
the grant of loans to the States with respect to road development. 
References from the Ministry of Home Affairs on these matters 
are dealt with in the Budget Section of the Roads Wing.

As regards the Central Road Fund provision is made at present 
in the Central budget only for expenditure on works financ^ from 
the fund in centrally administered areas (t.e. Kutch, Manipur, 
Tripura and the Andamans) and other expenditure incurred by the 
Central Government direct from the fund. But estimates (revise! 
and budget) of the total anticipated expenditure from the fund are 
prepared at the time of the annual budget on the basis of informal 
tion submitted by States, for ways and means purposes of the Centre. 
The question of providing in the Central budget for all expendi
ture incurred from the fund is under consideration at present.

Quarterly expenditure reports are required to be submitted by 
the various Accountants General and Comptrollers in the forms 
prescribed for the purpose. These reports are examined by the 
Budget Section in consultation with the Works Sections concerned, 
•wherever necessary, and cases of irregular expenditure or 
•over the sanctioned estimates are taken up with the Accountant
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Gteneral or Comptroller and the State Government or Administra-- 
tion concerned with a view to regularisation. The expenditure i» 
also noted in the various registers maintained for the purpose in 
the Budget Section.

(6) Projects Section (Technical).—^This section is responsible 
for the technical scrutiny of five-year plans fer the development of 
national highways and other roads with which the Roads Wing are 
concerned; examination of alignments of such roads; technical 
scrutiny of projects for (new) construction and improvement of 
such roads; examination of abstract . particulars of estimates for 
maintenance and estimates for speciaii repairs; technical scrutiny of 
progress and completion reports submitted by States and other exe
cutive agencies on approved road works; technical examination of 
schemes for the construction and development of roads of military 
importance proposed by States or the Ministry of Defence; technical 
examination of proposals for additions to the National Highway 
System; advice on allotments of funds to States or other executive 
agencies for works in the light of progress made or likely progress 
in future; technical examination from the ‘roads point of view’ of 
proposals for new railway lines or restoration of dismantled rail
way lines coming up for consideration by the Central Board of 
Transport; advice to General (Tec^ical) Section regarding modifi
cations to alignments of national Highways for bringing the National 
Highway maps up-to-date; assistance to the Consulting Engineer 
(Road Development) in preparation and examination of estimates 
and plans for port and harbour works, road communication facili
ties ill ports, etc., as Technical Adviser to the Transport V7ing of 
the Ministry.

(7) Bridges Section (Technical).— The work in the Bridges 
Section consists mainly of examination and selection or approva} of 
sites for bridges proposed to be constructed on national highways 
and other roads under the administrative control of the Ministry of 
Transport or financed from the Reserve in the Central Road Fund 
or under the Central Aid Programme for the development of roads 
of Inter-State or economic importance; examination of designs (out
line as well as detailed) and plans for such bridges; scrutiny of esti
mates for the survey and construction of such bridges and their 
approaches; examination of tender papers and tenders of important 
bridges; watching progress of bridges works including inspection at 
site; preparation of type designs for different kinds of members 
in the superstructure and sub-structure of bridges; drafting of 
bridge code and laying down of specifications and standards for 
different members and materials used in bridge construction; dis
semination of information on matters relating to bridges; tendering 
advice to States and other authorities on matters pertaining to 
bridges, participation in various professional committees, e.g. the 
various Committees & Sub-Committees of the Indian Standards Insti
tution, the various River Commissions of the Flood Control Wing 
of the Central Water and Power Commission etc., tendering advice 
on design, construction etc., etc., of structures other than bridges,. 
e.g. harbours, jetties, tunnels, etc.

(8) Roads standards Section (Technical),—^This section is res
ponsible for evolution of standards and specifications for highway 
design and construction after collection and study of factual data



about current practice in India and of practices prevailing in foreign 
countries and after discussion with Chief E n ^ e e rs  of States and 
other Highway Engineers; maintenance of liaison with the Indian 
Roads Congress through participation in the work of its technical 
committees; design and lay-out of road junctions after inspection of 
sites, if necessary; advice on setting and layout of petrol filling 
stations; control over the working of the Central Road Test Track, 
Calcutta; dissemination of technical information e.g. through the 
Transport Commimications Monthly Review and the Indian Roads 
Congress Journal; collaboration with the Indian Standards Insti
tution in the evolution of standards for materials of construction 
and Codes of Practice for issue by the institution; advice to the 
Ministry of Education in evolving Hindi equivalents for transport 
terms; assistance to the Central Road Research Institute in framing 
the basic policies for the research work of the Institute; participa
tion in the work of Committee of the C.B.L on standardisation of 
testing apparatus, scrutiny of specifications and techniques for road 
surfaces; coordination of road research in India; preparation of briefs 
on technical issues for the use of representatives of the Roads Wing 
deputed to attend technical conferences abroad, e.g. session of the 
International Roads Congress.

(9) Materials and Plant Section (Technical).—This Section is 
responsible for giving advice, when required, to States end the Com
munity Projects Administration on the selection or purchase of road- 
making machinery and plant; advice on proposals for indigenous 
manufacture of road rollers, concrete mixers, stone crushers, and 
bitumen boilers, and other road-making machinery and ptent; collec
tion and dissemination of technical information regarding specifica
tion, prices, etc., of various types of road-making machinery; scrutiny 
of project estimates as regards mechanical methods of road construc
tion and requirements of tools and plant for national highway works 
and projects in Part ‘C’ and Part ‘D’ States; assistance in the pro
curement of road-mnaking machinery and road and bridging materials, 
e.g. road rollers, cement, coal, Callender Hamilton bridges, etc., 
required for national highway and other centrally aided road works; 
allocation of steel for road and bridge works in States; assistance to 
States in obtaining transport for the movement of road metal and 
other road-making materials required for road and bridge works; 
participBtion in the work of the Internal Combustion Engine Com
mittee of the Council of Scientific and Industrial Research and manu
facture in India of earth-moving and other type of Plant and 
Machinery Committee of the Ministry of Commerce and Industry; 
acting as convener of the manufacture of road-making and mechanisa
tion sub-Committee of the Indian Roads Congress.

(10) G enial (Technical) Section.—^This section handles technical 
work not within the sphere of projects, bridges, road standards, or 
materials and plant sections. It is also entrusted with the preparation 
and maintenance of maps, drawings, charts, sketches, drawing office 
stationery, litho and special printing and reproduction processes, and 
preparation of road atlases of States showing all types of roads in 
existence.

(11) StatisUcal Section.—This section is responsible for the collec
tion, malysis, and compilation of road mileage and expenditure 
statistics; data relating to traffic surveys and other statistical problems 
connected with road development and road research and tourisi
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traffic statistics. The section published some years ago a c«mpilatioii 
of the basic road statistics of India, which, besides road mileage an il 
expenditure statistics, includes other transport statistics. Tlii*' 
publication is brought up-to-date every year through the issue of 
annual supplements which contain up-to-date statistical information 
on the various subjects included in the main publication. The Statisti
cal Section also imdertakes original studies and research work in the 
field of economics of roads and road transport, including the economic 
benefit of roads to underdeveloped regions, traffic (including tourist, 
traffic) surveys and miscellaneous experiments, e.g. experiments for 
assessing the cost of operation of motor vehicles on different types 
of surfaces. The section scrutinises reports issued on five-year plans 
of States from time to time with a view to ascertain the acMevements 
(both physical and financial) in respect of road development with 
reference to the targets set out in the plans. The section also studies 
the civil works budgets of States with a view to ascertain the extent 
of funds allocated for communications and other allied works and the 
broad results of the study are published in the Transport-Communi- 
cations Monthly Review issued by the Indian Roads Congress.

(12) Standards, Materials and Plant Section {Non-technical 
Section).—^Any correspondmce or discussions with other departments 
or authorities concerning the work of the following technical sections, 
viz.. Bridges Section (standards and specification only) Road 
Standards Section, and Materials and Plant Section, is handled by 
the S. P. Section. References from the Chief Controller of Imports 
relating to the ^ a n t of licences for the import of road rollers and 
other road maidng plant and machinery or spare parts of such plant 
or machinery are also dealt with by this Section.

(13) Administration (including Cash and Central Registry and 
Issue) Section.—^Hie Administration Section deals with the establish
ment of the Roads Wing and of the Central Road Test Track at 
Calcutta and the establishment (or headquarters) budgets and 
accounts, including the annual appropriation accounts of the Roads 
Wing, llie  Cash and Central Registry and Issue Sections work under 
the control of the Section Officer, Administration Section. The 
Central Registry and Issue Section receives all communications and 
papers address^ to the Roads Wing. It is also responsible for the 
typing of all communications to be issued from the Roads Wing and 
for the despatch of such communications and other papers to the 
addressees concerned.

(14) Roads General Section:—This sectien deals with office 
administration and other general matters common to two or more 
sections of the Roads Wing with the exception of general references 
relating to planning and preparation of material on road development 
for briefs, articles, speeches, etc., which are handled by the Planning 
Section. The Roads General Section is also in charge of the library 
of the Roads Wing.
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APPENDIX VIII
Duties and responsibilities of Engineer Liaison Officens.

(1) To act as local representative of the Government ot Indian 
Ministry of Transport (Roads Wing) and as Liaison Officer between 
the Chief Engineer of the State to which he is attached and the 
Consulting Engineer (Road Development);

(2) To assist to the best of his ability in the planning and. 
development works on National Highways with due regard to the 
requirements of the Central Government;

(3) To assist in the preparation of estimates and designs ancL 
supplement by means of separate notes the description of, and justi*- 
fication for, the proposals, specifications and rates;

(4) In the company of a Public Wprks Department Officer of a 
rank not below that of an Assistant E n ^ e e r, to examine proposals, 
on the ground as may be considered desirable by the Chief Engineer 
of the State concern^ and visit works in progress;

(5) To prepare or assist in the preparation of progress reports;
(6) To collect end assist in the collection of statistics of rates,, 

labour, traffic etc. pertaining to roads and road works;
(7) Generally to make himself thoroughly familiar with the 

liabilities for National Highway works and maintenance within his. 
sphere of jurisdiction, preserve cordial relations with the State 
Officers, and do everything within his power to further the develop
ment of India’s road system;

(8) To be responsible for looking after the interests of the Gov
ernment of India in road matters and proper maintenance of National 
Highways and other Centrally administered roads for the develop
ment and proper maintenance of which grants are sanctioned by -the 
Centre;

(9) To assist in the preparation of road and bridge registers for 
National Highways;

(10) To examine and countersign estimates for National Highway 
and other road works upto a limit of Rs. 40,000, which are financed 
wholly or partly by the Government of India, end require their 
technical approval and financial sanction.
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J). MEMORANDUM ON THE ECONOMICS OF DIESEL OPERATION 
VERSUS PETROL OPERATION

by
N. BALAKRISHNA, Transportation Engineer, Bombay Municipality,

It is disturbing to note, especially for engineers, that a body of 
opinion in oiir country holds the view that the petrol engine may be 
more suitable as the power source for heavy duty passenger service 
and load carrying vehicles than the compression ignition engine or 
the diesel oil engine as it is coipmonly called, for such a view is the 
antithesis of current practice in all parts of the world. One can 
understand the selection of the petrol engined vehicle for transport 
purposes in certain districts of our sub-continent but such districts 
are few and isolated. Even in a highly advanced country such as 
North America where fuel is very cheap and speeds are high on 
inter-city and State routes and where petrol engines are used for 
passenger service vehicles, the trend is markedly towards the com
pression ignition engines in the new designs. But the favourable 
conditions for petrol powered vehicles existing in North America do 
not exist in many other parts of the world and least of all in our- 
own country. More than 17,500 buses operate in municipal passenger 
transport services alone in the United Kingdom and the handful of 
petrol powered heavy buses in operation are all of the pre-war type.

Long life, inherent high thermal efficiency, lessened fire risk, suit
ability of torque characteristics are some of the major accepted 
advantages of the diesel engine as the engine for economic hard 
work. Rarely have any of the U.K. bus chassis manufacturers fitted 
petrol enrfnes in their bus chassis since the early 1930’s and it is 
very difficult to bring to mind a British manufacturer who makes a 
modem petrol engine solely for heavy passenger service or trunk 
use.

The would-be manufacturers and assemblers of automobiles in 
our own country will, I dare say, be the first to acknowledge the 
supramacy of the diesel engine over the petrol engine for heavy 
duty work whether it be a load carrying truck or a passenger ser
vice vehicle. I am giving below an extract from the pamphlet issued 
^by one of the pioneers in the automobile industry of India.

“YOU GET THESE ADVANTAGES WITH A DIESEL ENGINE—
1. An increase in miles per gallon of fuel of upto 40% compared

with petrol engines;
2. Operates on low priced fuel which is non-volatile and non-

inflammable at ordinary temperatures:
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s. Sustained torque at low engine speeds thus enabling a d ies^  
unit to hold its own without the need for frequent gear 
changing;

4. Lower maintenance cost............ no carburettor or electricaL
ignition equipment to service. Greater mileages between, 
overhauls;

5. Non-contaminating exhaust as conclusively proved by
laboratory tests;

6. Risk of fire practically eliminated. No restrictive storage
regulation as is normally the case with pertol”.

This Indian pioneer in the automobile industry has more or less 
summed up in a nutshell the major points where the diesel scores 
over the petrol. The list above is by no means conclusive and an 
attempt is made below to analyse and clarify the various factors 
which have made the supremacy of the diesel engine, as the power 
unit £or road transjwrt vehicles, an almost axiomatic principle. As 
the necessity for discussing petrol versus oil fuel at engineering 
conferences or Technical Institute fimctions is virtually nil, I have 
not been able to trace any suitable papers or current data to assist 
me in establishing a case and it is, therefore, possible tiiat a few 
minor points to further establish the supremacy of the diesel may 
have been overlooked in this memorandum.

FUEL ECONOMY
Diesel and petrol engines are power units designed and construct

ed for conversion of heat energy into mechanical energy. The 
primary consideration in conversion of energy is the output of 
mechanical enerpr for a given amount of heat energy or in other 
words the efficiency of the conversion unit. The efficiencies of 
diesel and petrol engines are approximately 38 per cent, and 22 per 
cent, respectively. In other words a diesel engine converts 38 per 
cent, of the available heat energy into mechanical energy whereas 
a well designed petrol engine converts only 22 per cent, of the heat 
energy into mechanical energy. FOR A COUNTRY LIKE INDIA 
WHICH IS ENTIRELY DEPENDENT ON FOREIGN SOURCES FOR 
ITS REQUIREMENTS OF FUEL, IT IS OBVIOUS THAT THE USE 
OF DIESEL ENGINE WILL RESULT IN CONSIDERABLE ECO
NOMY OF FOREIGN EXCHANGE. This aspect of fuel economics 
is discussed in further detail at <a later stage. Diesel oil whether 
it be in the country of origin or whether it be an imported commodity 
is always bound to be cheaper in value than petrol.

Fuel economics can be further explained by the work done by a~ 
given volume of fuel. The work done by a gallon of petrol on an 
average would be 52 ton-miles as against about 100 ton-miles for a 
gallon of high speed diesel oil. In other words, a gallon of diesel oil 
will do almost double the amoimt of work that a gallon of petrol' 
does; allowance for the inherent extra weight of the engine and the 
chassis has to be considered. Even on a modest estimate a gallon 
of diesel oil will, therefore, do the traction work done by about 1 -75- 
gallons of petrol which latter fuel is at least 50% mpre in c.i.f. v«lue 
as comifared to high speed diesel oil. In theory, therefore, the cost 
of fuel required for traction purposes with diesel is about one-third> 
that of petrol.
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Safer To Handle
Diesel oil is non-volatile and non-inflammable at ordinary 

-temperatures. The risk of fire while handling or transporting is 
practically non-existent. Further, the restrictive regulation regard
ing storage, transport etc. of diesel oil is virtually negligible as com
pared to petrol.

Lower Maintenance Costs
High speed diesel engines are normally designed to run a t 

1,600 to 2,400 R.P.M. whereas petrol engines are usually 
designed to run at 3,000 to 3,500 R.P.M. Therefore, the moving 
parts of a diesel engine have lesser velocity than those in a 
petrol engine. Wear on any mechanical unit is primarily dependent 
on speed. The velocity at which relative movement takes place 
between the rubbing components being less on the diesel engine, the 
wear of the moving parts is generally at a lower rate than that in a 
petrol engine. This is reflect^ in the fact that the replacement needs 
of piston rings, bearings, etc. are less than those in a petrol engine 
for given mileages and docking end overhauling periods of a diesel 
engine are at greater mileages than those for a petrol engine. The 
overhauling is carried out approximately on the following basis—

Petrol engines—40,000 to 50,000 miles.
Diesel engines—1,20,000 to 1,40,000 miles.

Further, under conditions existing in major parts of our sub
continent accessories of a petrol engine like caburettor, fuel pump, 
ignition equipments etc., do go out of order frequently and the petrol 
engine has far too many components likely to fail for no specific 
omission or negligence in maintenance. Generally speaking a Main
tenance Engineer in India would prefer a diesel engine for reliability 
in operation under conditions existing in our country.

Data compiled by an Indian Manufacturer:—M|s. Ashok Motors 
Ltd., of Madras have prepared certain comparative statistics on the 
results of operational services between petrol and diesel vehicles for 
conditions existing in our country «nd the conclusions arrived at may 
be more or less taken as a correct reflection of the economic advan
tages of diesel as compared to petrol. The assumption that petrol 
engines require overhaul at about one-third the mileage between 
overhauls of diesel engine is substantially correct besed on experience. 
It is also an establish^ fact that owing to the shorter period between 
-overhauls of petrol engmed vehicle, the number of days that a petrol 
vehicle is out of commission for scheduled maintenance and repairs 
is far in excess over the corresponding idle days of diesel vehicles. 
Even though critics will be able to find loopholes in some of the 
figures in the data compiled by Ashok Motors, I personally feel that 
a stronger case can be established for the diesel on an economic basis 
alone. To cite only one instance, depreciation is based on assumed 
lives of 4 years for petrol vehicles and 8 years for diesel vehicles. It 
is preferable to give the life in terms of miles instead of years but 
this is neutralised by the assumption that the vehicle covers an 
average of 30,000 miles annually. In actual practice, the assumed life 
of the petrol vehicle is substantially correct but the diesel vehicle 
does give much more than 8 years of useful economic life uiider the 
x;are of an experienced Maintenance Engineer. The Bombay Electric 
Supply & Transport Undertaking to-day operates diesel vehicles 
which have been purchased more than 17 years ago and have covered
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over 4 lakhs of miles. This itself gives a further edge to the fact that 
the diesel is by far a better economical proposition as e power unit 
for passenger service vehicles and heavy duty trucks and strengthois 
the claim established in Ashok Motor statement.

Prevailing Operating Costs in the United Kingdom:— T̂he Fortieth 
SBdition, 1952-53 of “The Commercial Motor” has published tables of 
operating costs for all types of commercial vehicles based up6n pre
vailing costs in the United Kingdom, for petrol, oil, steam and electric 
goods and passenger carrying vehicles. The fi^^res given therein 
are taken as a standard by Operators in the United Kingdom and 
though the information is based on facts not obtaining in our country, 
the comparative values remain unaltered. All the 14 tables of costs 
riven therein are illuminating and interesting to Maintenance 
Engineers and policy makers; Tables IX and X ere of particular and 
topical interest to us. Extracts of Tables IX and X for petrol engined 
and oil engined four-wheeled buses covering 1,000 miles per week 
are reproduced below:—

T ablk IX

Operating costs of petrol-engined four-n'hcclcd buses
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COSTS 
(For all users)

Standing Charges fPer Week?

20-pass. 26-pass. 32-pass. 40-pass. 48-pass. 56-pass.

s. d. s. d. s. d. s. d. s. d. s. d.

Liccnccs 14 - 19 4 23 3 27 0 30 10 34 8

W ages—

(44 hours') 140 0 235 0 :̂ 35 0 235 0 235 0 235 0

(88 hours) . 280 0 470 0 470 0 470 . 0 470 0 470 0

Rent and Rates 12 7 13 S 13 S 13 8 13 8 13 8

Insurance 23 7 27 0 28 2 29 10 32 8 33 0

Interest 21 0 25 2 33 7 42 0 54 7 56 8

T o t a ls:—  
(44 hours) 211 9 320 333 8 347 6 366 9 376 0

(88 hours) 351 9 555 2 568 8 582 6 601 9 611 0



RUNNIWG COSTS (Pence Per MUe). i,ooo MUes Per Wedc.
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20-pass. 26-pass. 32-pass. 40-pass. 48-pas$. 56-pass.

Fuel 5-01 7 -I3 8-31 9 *o8 9*98 II-IO

Lubricants . o - i8 0-20 0-21 0-22 0-23 0-23

Tyres . 1-40 1*53 1-60 1-67 1*73 i*8o

Maintenance (d) 0-24 029 0*34 0*36 0-44 0-54

Maintenance (e) 1-45 1-72 1*82 1-94 2-09 2-20

Depreciation 2-58 3 01 3 15 3*20 3*78 3-88

T otal 10-86 13*88 15*43 16-47 18-25 19-75

T able X

Operating Costs of oil-engined four-wheeled buses.

COSTS 
(For all users)

Standing Charges. (Per Week)

20-pass. 32-pass. 40-pass. 48-pass. 56-pass.

s. d. s. d. s. d. s. d. s. d.

Licences 9 4 23 3 27 0 30 10 34 8

Wiages—

(44 hours) . . 235 0 235 0 235 0 235 0 235 0

(88 hours) . • 470 0 470 0 470 0 470 0 470 0

Rent and Rates 13 8 13 8 13 8 13 8 13 8

Insurance 27 0 28 2 29 10 32 8 36 0

Interest • 33 7 42 0 45 2 56 8 58 10

T o t a l s :—

(44 Hours) . . 328 7 342 I 350 8 368 10 378 2

(88 Hours) . ■ 563 7 577 I 585 8 603 10 613 2



RUNNING COSTS (Pence Per Mile). looo Miles Fer Week.

7S

26-pass. 32-pass. 40-pass. 48-pass. 56-pass.

Fuel • • 3-27 3*81 4*16 4*55 5-73
Lubricants . 0*20 0*21 0*22 0-23 0-23

Tyres . 1*53 i-6o 1-67 1-73 1-80

Maintenance (d) . 0*29 0-34 0*36 0*44 0*45

Maintenance (e) 1-54 1-63 1-76 1-87 1-98

Depreciation • . 3-15 3*36 3*53 3-85 4*01

T otal . 9-98 10-95 11*70 12-67 14-29

That the compiler of the above statistics of cost data has considered 
all the essential features can be assured from the introduction. It 
will be noticed from the above that difference in the comparative 
running costs per mile between petrol engined and oil engined buses 
is as much as 5 -46 d. in favour of the oiler for <a 56 passenger bus. This 
difference in favour of the oiler will be much higher in our country as 
the costs given above are worked on the assumption that petrol costs 
4sh. 2d. per gallon and diesel oil fuel costs 3sh. 9}d. per gallon 
whereas the price differential between the two fuels is much more in 
India.

For lighter vehicles, whether they be load carrying or passenger 
service, the economy is not so .pronounced in favour of the diesel, in 
spite of which extraneous factors such as national economy, foreign 
exchange relations etc. may induce the fitment of diesel engines even 
for the light duty vehicles.

Two articles which recently appeared in “The Commercial Motor” 
of Friday August, 29, 1952, are reproduced below without comments 
as they are of topical interest to automobile industrialists and 
operators of this country.
OIL ENGINES FOR LIGHT VEHICLES.

There is nothing in fitting an oil engine to certain light vehicles, 
because quite a number of private cars have been so equipped. It 
is interesting, however, ta  find that operators in the commercial field 
are considering the change-over from petrol to oil fuel for vans of 
under 30 cwt. capacity. A taxicab-owing concern has had a vehicle 
in this class with a four-cylindered engine actually approved by the 
Public Carriage Department of Scotland Yard, has put it into ser
vice in London, and is arranging to convert a number of others.

The vans concerned are, at least for the present, being tried out 
with three-cylindered oil engines, and one or two are regularly cover
ing 400 miles a day on test. The major difficulties have been over~ 
come and have, in fact, proved less than was thought might be the 
case. If the present progress continues, at least one vehicle of this 
type may be exhibited at Earls Court next month, where it would, 
undoubtedly attract much interest.



The power units were not designed particularly for this class of 
work and that they should be found to be so good as to j'jstify their 
use in the r^lacem ent of petrol engines is an indication of the pro
gress likely to occur in the near future.

As far as the operator is concerned, it is almost purely a matter 
0f economics. The higher the ^neral tax on liquid fuel the more 
the oil ^igine benefits, for in effect both the prdinaiy price and the 
tax are hiuved by being spread over approximately double the mile> 
age per gallon.

Factors which have to be considered are the comparatively h i ^  
cost of the conversion, the fact that maintenance of the oil engine has, 
on the average, proved to be rather below that at the pe&ol tinit 
and that the smoother acceleration may help to reduce tyre wear. It 
is easy to estimate at what annual mileage the cost of *^hicles witii 
the two types of engine will balance. After this point the oil engine 
will give a defktite saving per mile.

Whether the public will appreciate oil-engined taxicabs remains 
to be seen. Prooably most of the passengers will not notice any 
difference for one of our staff who nad a run on the first put into 
service found it to be remarkably smooth and comparatively quiet 
even when idling. On the other hand a German small-four-cylinder 
oiler which was exhibited last year at the Turin Show, appeared to 
our representative to be unduly noisy until pulling.

“LONDON’S FIRST OIL-ENGINED TAXI.
The first oil-engined taxicab to be licensed for operation in the 

metropolitan area was put into service on Thursday of last week. 
The basis is an Austin cab fqjrming one of the fleet run by Birch 
Bros. Ltd., Chathcart Street, London, 'N.W. 5.

The engine used is similar to that fitted in Ferguson tractors. 
This Tinit has four cylinders, with a bore of 3^  ins. and a 4-in. 
stroke, the capacity being 2*1 litres. It has a Freeman-Sanders com
bustion chamber and the modifications called for were carried out by 
the Freeman-Sanders Engine Co., Ltd., Penzance.

The modifications were concerned with the camshaft, sump, inlet 
manifold and flywheel. The camshaft employed has its basis a shaft 
similar to that used in the Standard Vanguard car. As the Standard 
sunm would have fouled the track rod, a special sump had to be 
made. Space consid^ations did not permit a fan to> be used.

The Austin fiywhed, dynamo, starter motor, clutch and gear box 
have been retained and o Layrub-coupling introduced.

Mr. John Birch, who has been responsible for this conversion, 
told a representative of "The Commercial Motor” that there was little 
difference in the matter of weight between the oil-engined cab and 
the standard petrol-engined taxi.

It is doubtful whether the passengers would notice any difference 
in the running as the xmit is remarkably free from noise and fhe 
vibration transmitted through the body is negligible. 'Oje unit idles 
as quietly as a petrol engine.
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The regi^aUon letters and number are KGT 109 and the police 
iicoisine number 7815. As a precaution against the fuel tank being 
replmished with petrol, the cap is painted green.

Although the pro4;otype is somewhat of an experiment, Mr. Birdi 
is looking to the day when the whole fleet of cabs operated by his 
company will be similarly converted.”
REGULATION OR CO-ORDINATION OF DIESEL WITH PETROL

The fact that there is need on an all-India basis for regulation 
and/or co-ordination of the use of diesel driveti transport v d i l ^  
n^tn petrol driven transport vehicles cannot be demed. A laive 
variety of makes and types of chassis and engines, whether they fie 
petrol or diesel is not conducive to economy or eiRciency. A res
triction on the variety of types apart from a restriction on the variety 
of makes while at the same time giving the consumer selection of 
choice from a competitive market is indicated for economic and 
efficient road transport operation. There appears to be no need to 
lay further stress on the above as there will be no difference of 
opinion on the subject. The advantages of a petrol powered vehicle 
caimot be overlooked for hilly and comparatively inaccessible parts 
of the country and where very rapid acceleration is necessary. That 
the diesel engine does not come into its own unless the vraicle on 
<vhich it is mounted is over 3 tons in capacity cannot be overlooked.

Standardisation on the following types of vehicles is, therefore, 
indicated.
(fl) Light Commercial Transport Truck Petrol engine.

Light Passenger Service Vehicle Petrol engine.
(c) Heavy Commercial Transport Truck Petrol engine and
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with diesel engine a 
an alternative.'

(d) Heavy Passenger Service Vehicle Petrol engine and
with diesel engine 
as an alternative.

(«) Extra Heavy Commercial Transport Truck Diesel engine.
(/) Extra Heavy Passenger Service Vehicles Diesel engine.

FALLACIES
There apjpears to be a very great confusion of thought in our

country with regard to vehicles fitted with diesel engines. Many
operators and administrators both official and non-official and even 
distributors have an idea firmly fixed in their minds that a motor 
vehicle powered by a petrol engine is a cheap vehicle while one 
powered by a diesel engine is necessarily expensive. This definitdy 
is not the case and the fallacy arises because until recently a majority 
of vehicles in use for passenger and goods transport were light 
American types. These vehicles before the introduction of heavy 
import duties were admittedly cheap to purchase but they were cheap 
not because they were fitted with petrol e n ^ e s  but because they 
were mass produced light chassis which had been designed with the 
specific purpose of providing the cheap^t form of commercial 
transport. When passenger transport services conunencing with the 
Bombay Electric Supply and Transport Undertaking of Bombay and 
Hyderabad State Transport follow s rapidly ^  the larger organis
ations such as Bombay State Transport, West Bengal Transport etc..



Introduced diesel engines as the power luiits, they preferred a very 
large heavier and sturdier type of chassis manufactured in*the United 
Kingdom. These vehicles were more expensive compared with 
those which had previously been used. TTiey were not expensive 
because they were fitted with dies^ engine, but because they 
were heavy duty vehicles designed for a longer service life. This 
fact will be borne out when I say that the Bombay Electric Supply 
and Transport Undertaking have still in service vemcles which nave 
seen service for over 17 years whereas the cheaper types of vehicles 
previously referred to are normally thrown in the scrap heap after 
4 or 5 years of useful service. Broadly speaking, the cost of a motor 
vehicle is related to the weight of metal in the vehicle and a heavy 
duty chassis is comparatively expensive because it has a greater 
weight of material in it apart from all other considerations.

It is not realised in this coimtry that the long distance inter-city 
type of transport vehicle commonly used in the U.S.A. is a very 
much heavy duty type vehicle and though these vehicles are power
ed by petrol engines and provide a very high standard of comfort, 
they are in fact more expensive than their counter part in the United 
Kingdom or those used by the larger and well established transport 
organisations such as the Bombay Electric Supply and Transport 
Undertaking, Hyderabad State Transport etc. Fuel cost in the U.S.A. 
forms a minor item in operation costs because petrol is comparatively 
cheap in that country. Even so, as stated earlier, there is a definite 
trend towards diesel engines. Early in 1930’s commercial vehicle 
manufacturers of the United Kingdom such as Leyland, A.E.C., etc., 
offered alternative power units in all their chassis—either petrol or 
diesel. The difference in price between the bus or the lorry with 
petrol engine and with diesel engine was indeed small. A study of 
the history of bus transport in Bombay City will show that the 
Bombay Electric Supply and Transport Undertaking were using 
Leyland, A.E.C. and similar vehicles fitted with petrol engines in the 
early stages. The better economics of diesel engines made the 
Bombay Electric Supply and Transport Undertaking go over to 100 
per cent, diesel operation. In fact, the demand in their country and 
from overseas on the said manufacturers for petrol engines reduced 
to a point <at which it was no longer economic for them to produce 
the petrol engined heavy duty chassis.

Summarising from the above, when comparing prices of diesel 
engined and petrol engined chassis, it is necessary to ascertain that 
the chassis are comparable with regard to size, function and design. 
It is absurd to suggest for comparison that the cost of a Ford or a 
Chevrolet chassis which happens to be fitted with a petrol engine 
is cheaper than a Daimler which happens to be fitted with a Gardner 
diesel engine. If the same Daimler chassis were fitted with a 
petrol engine of the same size and power output as the 
diesel unit, the cost of the Daimler would still be considerably in 
excess of the Ford or the Chevrolet. This point appears to be so 
obvious that 1 do not intend to stress it further. Even so, very few 
people in the transport industry appreciate this fact and are able to 
forget that they have to pay comparatively high price for these 
chassis because they are powered by diesel tmits and not petrol units.
I am reminded of the old adage—“̂comparisons are odious” when 
people ‘glibly petrol vehicle being verv much chewer
^ a n  the diesel vehicle. It cannot be denied that the diesel «igme
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is costlier than the petrol engine but the fact to remem'ber is that the 
proportionate increase in cost for the same type of chassis fitted with 
diesel instead of a petrol engine is small when compared to the total 
cost of the vdiicle. From the point of view of the operator, who is 
only concerned with the additional interest and depreciation charges 
which arise from the increased purchase price, and savings in fu e l. 
cost and the lone life obtained, it is obviously economical for him to 
pay the higher first cost for -the vehicle fitted with a diesel engine. 
There is another general belief that a diesel engine is costlier to 
maintain than a petrol engine. 'T hat this is a fallacy and is con
trary to* facts has been established by me previously under the 
heading “Lower Maintenance Costs”.

There is an impression in many quarters which is also a fallacy 
that the lower operating cost in relation to fuel consumption is due 
to the fact that diesel oil is taxed at a lower level than petrol. But 
even if Government in due course tax the diesel oil at the same 
rates as petrol and thus moke the price of both the fuels identical, 
it cannot be denied that there will still be a greater advantage in 
favour of the diesel engine due to the higher thermal efficiency of the 
latter. If equivalent types of buses or lorries with comparable sizes 
of engines ar^ operated under approximately identical conditions, 
one being a diesel unit and the other a petrol unit, that the miles per 
gallon for the diesel will not be less than 1-6  times than that of the 
latter can be established beyond any reasonable doubt. In other 
words, if the petrol vehicle gives 10 miles to a gallon of petrol, the 

. diesel vehicle can be confidently expected to give 16 miles per gallon 
of high speed diesel oil.

That the price differential between diesel oil and petrol in the 
United Kingdom is not so pronounced as in India had been referred 
to previously. Even so, operators in the U.K. are overwhelmingly 
in favour of diesel transport for transport of goods in loads from 3 
tons and upwards and for all transport of passengers, so much so, 
that the petrol engine is rapidly disappearing from the roads of 
United Kingdom. The larger manufacturers of commercial vehicles 
in the United Kingdom are giving up or have given up the production 
of petrol engines.
TECHNICAL DATA

A resume of technical data on which some of the above state
ments are based is given below;—
1(a) Calorific value of petrol . . . .  20,000 to 21,000 B. T.U. per lb.
(b) Calorific value of diesel 18,500 to 20,000 B.T.U. pre lb.

2(a) Speed range of Automotive petrol engines . 3.000 to 4,000 R.P.M.
(b) Speedp range of Automotive diesel engines 1,600 to 2,400 R.P.M.

3(a) Comnression ratio of Automotive petrol
engies . . . . . . .  6:1 10 8:1

(> Compression ratio of Automotive diesel
e n g i n e s ................................................ ...... to 16:1

4(0) Minimum specific fuel consumption of petrol
engines..0-45 to o-6 Lbs. per B.H.P. hour.

[bj Minimum specific fuel consumption of
diesel e n g i n e s .......................................0-35 to 0-45 Lbs. per B.H.P. hour.

5(a) Specific gravity of petrol . 0 - 7  to 0*78 at 60* F.
(b) Specific gravity of high speed diesel oil 0-82 to 0-95 at 6o* F.

6(d) Specific output of petrol engine . ranee 0*4 to 0*52 H.P. per cubic inch
of swept vohme.

r>) Specific output o f ■ diesel engine. range 0-22 to 0’ 32 H.P. per cubic
inch of swept volume.
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CONCLUSION
Road transport in India has reached a utage where the expoienced 

operator has come to the conclusion that the lighter type of com
mercial vehicles which were extremely popular in the earlier years 
cannot give the requisite long life, freedom from breakdowns and 
economic working which are essential for the development of road 
transport. Transport operators of over a dozen undertakings who 
were possessing medium-size fleet switched over on their vehicles all • 
their existing petrol engines to diesel engines for this specific reason.

The assemblers and undertakings who have plans of progressive 
manufacture of commercial vehicles in India appear to have tackled 
only light type of trucks fitted with petrol engines and medium types 
fitted with petrol engines with diesel engines as an alternative. 
These latter vehicles cannot be considered suitable in design for the 
development of city passenger transport or heavy goods transport. 
No attempt appears to have been made so far, to .cater for the special 
needs of city passenger transport raerators providing transport 
facilities in cities such as Bombay, Delhi, Madras, Calcutta, Hydera
bad etc. Therefore, until this country develops manufacture of 
suitable diesel engined vdbdcles designed specifically for heavy duty 
service of the type required by State municipal oi; private owned 
undertakings for goods and passenger road transport, it appears that 
the urgent economic necessity of road transport development can 
only be met with if our Govenunent allows import of these types of 
v ^ c le s  and spare parts required for their maintenance.
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APPENDIX X(A)
Statement shomng the grmts sanctioned to various States towards the cost of iron flats 

required for making wider tyres for bullock cart wheels

No. of Amount
Name of State pain of grant

of tyrefc ■sanctioned

A. For making 3 Y  wide tyres.
Rs.

I. A s s a m ............................................................................ 100 2,500
2. B i h a r ............................................................................ 100 2,500
3. Bombay .................................................................. 100 2,500
4. Punjab

(i) former Punjab S t a t e ......................................
(II*) former PEPSU ......................................

IOC
100

2.500
2.500

5. O r i s s a ............................................................................ 100 2,500
6. Uttar P r a d e s h ......................................................... ICO 2,500
7- Madras .................................................................. 100 2^00
8. Madhya Pradesh

(0  former Madhya Pradesli . . . .  
(i‘0  former Madhya Bharat \ • 
(«i) former Vindhya Pradesh

ICO
100
xoo

2.500
2.500
2.500

9. Andhra Pradesh (former Hyderabad State') 100 2,500
ID. Mysore .................................................................. 100 2,500
11. Kerala (former Travancore-Cochin State) 100 2,50c
12. R a j a s t h a n .................................................................. 100 2,500

T otal 1,500 37,500

B. For making 3̂  wide tyres

I. B o m b a y ............................................................................ 21 525
2. Mytore .................................................................. 20 500

3- Vindhya Pradesh (now merged with Madh ya Pradesh). 20 500

T otal . 6t 1,525

79



APPENDIX X(B)
Statement showing the grants smctioned to various Stales towards the cost of iron flats required 

for making tyres toide) for bullock eart wheds in the Commumty Project Areas

Name of State
No. of 
pairs of 

tyres

Amount of 
grant 

sanctioned

1. A s s a m .................................................................. 100
Rs

2,500
2. Andhra Pradesh

(0  former Andhra State 
{it) former Hyderabad State

12
100

300
2,500

3.
4.

Bihar ..................................................................
Bombay

(0  former Saurashtra State 
{it) former Kutch State

100

lOO
20

2.500

2.500 
500

5. Orissa ......................................................... 6o 1,500
6. Punjab ........................................................ 100 2,500
7. ^ d r a s ................................................................................................................................ lO 250
8. MadJtya Pradesh

(0  former Madhya Pradesh State 
(I'O former Bhopal State

80
70

2,000
1,750

9. Mysore
(0  former Mysore State
(«*) former Coorg State . . . .

• 20
lOO

500
2,500

10. Rajasthan
(0 former Rajasthan State 
(lO former Ajmer State • .

• lOO
25

626

II. North East Frontier Agency • 3 75
12. M s i i p u r ......................................................... 12 300

T otal • I»0 I 2 25,300
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APPENDIX XI

Suuement showing the Summary of ComlustomlReeommendettiem

■Serial Reftrence Summary of Coiii^ioas/Recommeadations. 
No. to para No.

6 The Committee are glad to note that the necessity oi 
rdaxatims in the Code of Principles and Practices 
fur the regulation of motor transport has at last 
been recogni^ and that the necessary relaxations 
have been incorporated in the Motor Vehicles 
(Amendment) Act, 1956. The Committee hope 
diat proknpt administrative measures will be taken 
by the Centre and the State Governments to ensure 
that the benefits accruing from the reiajDotions 
incorporated in the Motor Vehicles (Amendment) 
Act, 1956, are made available without any time- 
lag.

8 The Committee recommend that the Government
should announce formally their policy in regard 
to the development of different means of transport.

10 The Committee suj^est that the principles of inland
transport co-ordinaticm as laid down by the Inter* 
national Chamber of Commerce and enumerated 
in para 9, might be adopted the Government 
with as few modifications as absohitdy necessary, 
as their national tnnsportation policy.

XI The Committee are gM to observe that a provision
has been made in the Motor Vehicles (Amendment) 
Act, 1956, to o»stttute an Inter-State Transport 
Commission for the purpose of devekq>ing, co
ordinating and r^ulating the operation of transport 
vdiicles in respect of any area or route commoo t» 
two or more States.

12 The Committee recommend that prompt steps should
be taken for the setting-up cX the Inter-State Thms- 
port Commission so that it mi^ start pU^tng a usefiil 
tote in devdoping motor transport in the countty

_________ to rdie»e the eidsting transport botitenedt._____
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•a

H m Committee ate in entire agreement widi th r 
fdlowing obsemtdoiis of the Technical Sub-’ 
Committee of the Subject Committee on Transport 
in its rqwrt on finure of road transport and road- 
ndl rdations whidi issued in November^
1943:

“ Our picture of the fimire of rural India is one 
in which motor transport will penetrate to the 
remotest villages connecting them with the mam 
transport system and will play a gradually in
creasing pan in marketing between village and' 
town and villages. Thus the villager will have 
at his disposal modem means of transport^ 
readier commimicati(m with the outside world, 
medical attention and other social services tO' 
no less a proportionate degree than the town 
dweller. To attain this result, active develop
ment of roads and constructive development 
of road transport are necessary.”

15 It is worthwhile noting here that assigning the above 
role to the motor transport will in no way affect 
adversely the revenues of the Railways. On die 
contrary, it will bring more traffic to the Railways 
from the interior for despatch over long distances.

29 The Committee recommend that efforts should be 
made to import uniformity in taxes levied by the 
States and to bring down the incidence of taxation 
on motor vehicles. Now that the States have been 
reorganised into bigger units there are more chances 
their agreeing to a uniform rate of motor taxation 
and its realisation by the Centre through a single 
levy and its distribution to the- States in agreed 
ratio as in the case of Inter-State sales tax. This 
proposal should be piirsued with vigour by the Mini
stry with di£ferent State Governments.

34 The Committee are of the opinion that the setting 
up of the Inter-State Transport Commission for 
preparing and implementing schemes for the develop
ment of motor transport in inter-State r^ons should 
not be delayed.____________________



! •  37’3B a  ccrtain amount of regulation and control
over motor transport is, no doubt, necessary whb. 
a view to ensuring safe, reliable and efficient service; 
Care should, however, be cxerdsed to see that sudi 
regulttion and control does not become so excessive- 
as to hamper the growth of the industry itsel£ 
The Committee, therefore, hope that the Inter-  ̂
State Transport Commission contemplated in tine 
Motor Vehicles (Amendment) Aa, 1956 will not 
act as a restrictive force, but as a wise counsel for the- 
proper and well co-ordinated growth of motor trans
port to supplement efifectively the transport re
quirements of the country.

11 43 The Committee are sorry to note that the response-
from the States to the question of forming Road 
Transport Corporations has been poor.

12 44 The Committee were informed that the Central
Government have issued a directive in consultatioo 
with the Planning Commission that no allocatim 
of funds would be made for nationalisation or ex
pansion of existing services unless the State Govern
ments set up Transport Corporations tmder the 
Transport Corporations Aa. The Committee hope 
that this will expedite the formation of Corporations- 
in all the rmaining States.

13 45 I'he Committee very much appreciate the eniuiciation
of the policy by the Planning Commission regarding 
the nationalisation of road transport. Th^, however, 
wonder if it could not be carried a step further. 
The progress of the setting up of the Transport 
Corporations has been extremely slow. Considerable 
^ound has yet to be covered regarding the national
isation of passenger transport. It is, therefore* 
doubtful whether the States will be in a position 
to take the added responsibility of nationalising 
goods transport in the Third Plan period|also. 
If, therefore, after consultation with the State 
Governments, the policy in regard to the nationalir 
sation of the goods transport is chalked out upto the 
end of the third Plan period, it will act as a great 
fillip to private enterprise. It has to be rememtoed 
that the life of a goods vehicle is about 8 to 10 years. 
If, therefore, the private enterprise is given a clear 
indication of the policy till 1965-66, considerable 
expansion of goods transport can take place in the 
private sector. This will materially assist in relieving 
the transport bottleneck in the country.



14 Committee hope that the impleme&tatioa of the
recommendations of the Tariff Commission the 
acc^tanoe of whldi was announced by the Goveron 
ment on the 23rd January, 1957 will put the autn- 
mobile industry in the country on a sound footing. 
They, however, suggest that the annual productioa 
figures should be reviewed periodically against the 
requirements, and [the installed capacity stepped 
up further if the requirements increase at a more 
rapid pace. T h ^  anticipate that this is likely to 
occur as a result of the liberalised policy of the de
velopment of motor transport.

65 The Gxmmittee were rather surprised to note that no 
meeting of the Central Board of Transport has been 
held for more than last three years. This indicates 
that the Central Board of Transport, as at present 
constituted, is not performing any usrful purpose.

Jt6 66 The Committee suggest that the Central Board of
Transport may be amalgamated with the Transport 
Advisory Council. In view of the reorganisation 
of the States, the Transport Advisory Council 
also requires to be reconstituted The Committee 
were given to understand that the question of 
re-constitution of the Council has been under con
sideration of the Minist^ of Transport. The Com
mittee suggest that this question may be finalised 
without undue delay and that suitable non-official 
representation may also be provided on the 
Transport Advisory Council.

T17  67 The Standing Committee of the Central Board of
Transport has, however, been performing a usdiil 
fimction. It may, therefore, be allowed to continue 

^  and may be re-designated as the Standing Com~ 
mittee of the Transport Advisory Council.

'.c8 77  The Committee were ^ven to understand that the
Study Group consisting of representatives of the 
Ministries of Finance and Home Affiurs and the 
O & M Division of the Cabinet Secretariat which 
examined the working of the Roads Wing in detail 
in the middle of 1955, agreed that the present 
vtstim  had proved very satisfactory. If so, the 
feasibility ot extending the system to other Mi
nistries also under similar drcumstanoes, mi^lit 
be examined by the O & M Division.

y
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19 83 With the increased activities in the country in the-
agricultural and industrial spheres, transport pro
blems have assumed a very great importance. The 
existing method of the handling of important 
problems of shipping etc. by the Secretariat staff' 
cannot be regarded as satisfactory. The Com
mittee were surprised to learn that recently asi 
engineering expert on roads has been put in overall̂ , 
charge of the development of minor ports. The 
Committee are sorry to record that the development 
of the various modes of transport in the coimtiy- 
such as shipping, roads, inland water navigation,- 
port facilities etc., is not as rapid as they would 
like it to be. This is, of course, to a considerable 
extent, due to inadeqxiacy of funds. It is also partly 
due to inadequate organisation at the Centre to> 
deal with these problems.

20 <4 With the ever-increasing complexity of transport
problems, the Committee are of the opinion that, 
a stage has now come when we should have a compe
tent Central Executive Board which will function 
on the same lines as the RaUway Board. It may be 
called the Central Transport Board, consisting of 
the Chairman and functional members. The 
Chairman will be the ex-offido Secretary of the 
Ministry and the members will be of the status- 
of a Joint Secretary. To begin with, the Board 
should have three members viz. Member (Shipping)*- 
Member (Roads), Member (Ports). The Chairnum, 
Railway Board and the Chairman, Central Water 
and Power Commission should be the ex-offiei» 
Members ot the Central Trans port Board.

Each factional Member should have adequate- 
experience of the subject in his charge Thvs  ̂
for instance, an individiud who has worked efficiently 
as a Director General (Shipping) may be selected 
18 Member (Shipping). Chairmen of Port Trusts 
could provide Member in charge of Ports and some' 
senior ChirfEngineer might be selected as a Member 
in charge of Roads. Each Amctional member shouldi 
be aasisted with adequate technical staff as la
the case with the Railway Board. The Conunittecr 
•re ot the opinion that such an aecutive- 
board will be the only adequate step to deat 
expeditiously with many complicated problems- 
•t co-ordinating and develo^ng various mode&



of transport. The Board should have ade> 
quate technical organisation at its disposal to ensure 
that the important policy decisions are promptly 
implemented and that proper guidance and super
vision are provided to watch the progress of the 
various schemes and projects.

31 85 The Committee would also like to raterate the re
commendation made in para 42 of their Nineteenth 
Report that the Transport Ministry should be 
separated from the Railway Ministry and placed 
imder the charge of a separate Minister for Trans
port. This is absolutely necessary if the various 
complicated problems of transport are to receive 
adequate attention.

22 1 The Committee suggest that the scrutiny of comments
etc. received on the proposed bill for regulation 
of conditions of work of transport workers, from 
the State Governments and other interests by a 
sub-Committee consisting of the representatives 
of State Governments’ nationalised undertakings 
and some non-official associations interested in 
road transport should be expedited and the Bill 
brought before Parliament at an early date.

~23 93 The Committee recommend that in view of the eco
nomy inherent in the use of trailers, the Ministry 
of Transport should encourage the manufacture and 
use of trailers both by the private and public 
sectors.

34  ' 98 The Committee are of the opinion that the Engineer
Liaison Organisation should be r^arded only an 
experimental measure. Definite criteria should be 
laid down to judge its success or otherwise, and the 
position should be reviewed at the end df the Second 
Plan in the light of these criteria. If the concrete 
results achieved by this organisation are substantial, 
then and then only should it be allowed to continue. 
In the meantime the feasibility of converting this 
organisation on the same lines as in the U.S.A 
should also be examined.

35  T IG  The Committee suggest that the extent of saving
in foreign exchange that would accrue by dieseli- 
sation should be worked out, and if it is found to 
be substantial, efforts should b: made by the Ministry 
of Transport to replace petrol operation by diesel 
operation, upto a reasonable limit.



-36 I IS The Committee suggest that special efforts should be 
made to see that the scheme drawn out ^  the 
D ^uty Secretary, Ministry of Transport in his 
personal capacity, for the setting up of co-operative 
transport societies is workfed out successfully. 
They also suggest that e paragraph should be add
ed in the annual Report of the Ministry of Trans
port, indicating the progress of the scheme. The 
Committee understand that co-operative transport 
societies are functioning successfully in States 
like Madras, Punjab and Saurashtra. Th^> there
fore, do not see why the above scheme should not 
work successfully, if sufficient interest is taken 
and proper guidance is given at the various stages 
of its development.

27 131 The Committee are of the opinion that a veiy care
ful expert examination of the problem of improv
ing the bullock carts and positive steps towards 
that end are urgently called for separately for rural 
and urban areas.

28 134 The Committee feel that the allocation of Rs. i 1/2
lakhs for conversion of iron tyred bullock carts 
into pneumatic tyred carts is too snudl for such a 
vast country. They, therefore, recommend that 
the amount should be suitably increased so that 
all the States may get the benefit of the scheme. 
The State Governments should also be persuaded 
to allot a certain quota from their own funds before 
any central assistance is given towards the scheme. 
In this connection, the Committee would like 
to draw the attention of the Ministry to their 
obervations in para 38 of their 45th Report.

29 139 The Committee hope that the State Governments
will realise the value of origin and destination sur
veys of road traffic. In particular, they recom
mend that the Transport Ministry should persuade 
with grants-in-aid from the Central Government 
the respective State Governments to carry out 
similar surveys in the cities of Calcutta, Ahmed- 
abad and Kanpur and follow a well devised plan to 
meet traffic needs in such cities.

30  143 The Committee suggest that a study be made ia
consultation with the State Governments of the 
conditions as existing in different States in India at 
well as in other foreign coimtci^ in regard to toll* 
and imposts on National Highways and State Roads



and that, as far as p ^ b le ,  a uniform fiiolicy should 
be follov^ both in.lqsard to National Highways 
and State Highwi^. The incidence of tolls should 
be kept to die barest minimum, and only for certain 
specific puQMse, care being taken to see that it 
does not, in any way, impede the smooth flow of 
traffic.


